
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES-II SECTION)

RATIFIED MINUTES OF THE NORMS COMMITTEE-II MEETING

NO.O1/81 DATED 05.04.2017 ACTUALLY HELD ON 06.04.2017

Please Note

(i) Iror information of exporters, Norms Committee-ll handles all cases pertaining to
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter 72 to
16,78 to 80, 85. Communications in respect of cases/pertaining to NC-ll may be sent to
email address: nc2.dgftr,0nic.in

(ii) In ceftain cases the decision of the Norms Committee refers to the Recommendations/
Observations/ Deficiencies received from the concerned l'echnical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. l'he concerned firm/company may go through the same and
respond accordingly.

(iii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

refercnce in NC decisions, has also been attached in the end. This may also be referred to
by thc concerned firm/company and may be responded accordingly.

(iv) 'l'he Norms Committee has taken decision only with respect to technical aspect/wastage
norms. While redeeming the applications, RAs should check that the applicant has

fulfilled all requirements as prescribed in policy/procedure including those in Policy
Circulars No. 50/2009-2014 (RE 2010) dated 28th December, 2011, Policy Circular
No. l4(RI1-201212009-14, dated 4th February, 2013 and O.M. No.
011921|8O/Misc./AM.l3/PC-VI/10 dated 15.04.2014 or any other provisions under
Irl'P/ilBP for EOI)C.

'l'he Meeting No. 0l/81 dated 05.04.2017 of Norms Committee-ll for the year 2017-18
hcld on 06.04.2017 under the Chairmanship of Shri Jaikant Singh, Additional Director General
of }roreign 'l'rade to consider the following applications for ratification of norms in respect of
advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade Policy
2015-20. Thc following members were present in the meeting:-
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Minutes of the MeetingNo.0l/81 dated 05.04.2017 actually held on 06.04.2017 are confirmed

by the members.

Case No.:2/11/81¨ALC2/2011

HQ F‖ e

:01/81/050/00071/AM12/

‐Case No.:5/21/81¨ALC2/2016

1HQ Fllc

:01/81/050/00489/AM17/

Case No.:`/21/81¨ALC2/2016

1HQ File

101/81/050/00490/AM17/

Party Name:DELTA POヽ VER   ‐Mcct No/Datc:1/8ト
SOLUT10NSINDIA PVT.LTD.ALC2/2017

05.042017

Decision : NC observed that reply of the firm has

12.6.2015. NC decided to wait for their comments and

The case stands deferred to 16.05.2017.

Party Name:FRICT10N METAL MeetNo/Datc:1/8ト
FIBRES(INDIA)P LTD

RLA Filc

:05/23/040/00496/AM12/

Decision : NC observed that application for the above AA has been referred
comments. NC decided to wait for their comments and defer the case.

The case stands deferred to I 6.05.201 7.

Party Name:FRICTION METAt, Meet No/Date:l/8 l-
FIBRES(INDIA)P LTD

IRLA Filc

:05/23/040/00500/AM12/

I)ecision : NC observed that application for the abovc AA has bccn rcfcrrcd

commcnts.NC dccided to wait fortheir commcnts and dcfcrthc casc.

IThe case stands deferred to 16.05.2017.

Case No.:8/1/81¨ ALC2/2017   Party Name:DELTON CABLES MeetNo/Date:1/81‐
LTD.                 Alン C2/2017

0504.2017

Approved

HQ Filc RLA Filc 1´ic No/Datc:0510328728
:01/81/050/00645/AM17/       :05/23/040/00380/AM12/       03.07.2012

Decision:NC decided to ratlfy the norms forthe above AA as per DIPP UO No.12/21/2017-

TSW/4 dated 05/04/2017 as under:

l.Quantity of import item at Sl. No.l may be allowed as 15031 Kgs. as pcr
Engineering Table-4.

RA may take suitable consequential action accordingly.

RLA Filc

:25/24/040/00005/AM12/

Lic.No/Datc:2510003250

25.05.2011

bccn rcfcrrcd to DcitY for

dcfer thc casc.

ALC2/2017
05.042017

Lic.No/Datc:0510325625

23.052012

ALC2/2017
0504.2017

Lic.No/Datc:0510325848

25.05.2012

IStatus:

Defcrrcd

Dcfcr Date:

16.05.2017

commcnts on

Status:

I)eferrcd

Dcfer Datc:

16052017

to MSME for

Status:

Defcrred

Dcfcr Datc:
‐16.05.2017

to MSME for
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Casc No.:8/17/81-Al」 C2/2012  Party Namc:GRAVITA INDIA  Meet No/Date:1/8ト
1´TD.,                 ‐ALC2/2017

105.04.2017

Approved

HQ Filc Rl´ A「‖c Lic.No/Datel1 31 0041 387

:01/81/050/00337/AM13/       :13/24/040/00030/AM13/       18.10.2012

Dccision:NC dccided to ratify thc norms forthe abovc AA as pcr MSME comments vide thcir

UO No.30(197)/15‐ ME datcd 06.04.2017(copy Cnc10sed).

RA may take suitablc consequcntial action accordingly.

Casc No.:8/l0l8l'Al'C212014 PartyName:VI3M Mect No/Datc:1/8ト

TECHNOLOGIES PVT LTD.  ALC2/2017
105.042017

HQ Filc

101/81/050/00265/AM15/

HQ Filc

:01/81/050/00314/AM15/

HQ File

:01/81/050/00289/AM15/

Rlッ A Filc

109/24/040/00640/AM13/

RLA File
:34/24/040/00058/AM15/

INDIA l.IMITED,

RLA「 ilc
:10/24/040/00032/ANl15/

RIフ A Filc

102/24/040/00090/AM15/

Lic.No/Date:0910055685

08.04.2013

Mect No/Datc:1/81-

ALC2/2017
05.04.2017

Lic.No/Date:3410040236
‐10.06.2014

Status:
Deferred

Defer Date:
16.05.2017

comments on

Status:
Deferred

Defer Date:

16.05.2017

for comments.

Status:
Deferred

Decision : NC observed that reply of the firm has been referred to DeitY for

30.03.201 5. NC decided to wait for their comments and defer the case'

'lhe case stands deferred to 16.05.2017.

Case No.:57/10/81-AIJC2/2014 Party Namc:HINDALCO
INDUS 「́ RIES LIMITED

Decision : NC observed that reply of the firm has been referred to Min' of Mines

NC decided to wait for their comments and defer the case'

'l'hc case stands deferred to 16.05.2017.

Casc No.:32/10/81-Alノ C2/2014 Party Name:DELPHI
CONNECT10N SYSTEMS

casc No.:25/13/81-ALC2/2014 Party NamclJUPITER SOlッ
AR

POWER LIMITED

Status:
f)eferred

Mect No/Date:1/8ト

ALC2/2017
05042017

Lic No/Date:0210204856  Defcr Date:
25082014               16.05.2017

Mcet No/Datc:1/8ト

ALC2/2017
05.04.2017

Lic.No/Datc:1010058625  Defer Datc:

14.07.2014 1605.2017

Decision : NC observed that reply of the firm was been referred to DHI for comments' however'

DIII has informed that case relates to Dlpp(chem. Division). NC decided to forward the copy of

the reply to DIPP (Chemical Division) for their comments and defer the case'

'l'he casc stands deferred to l6'05.2017'

HQ IrilC



Decision : NC observed that application for the above AA was referred to MNRII l'or
comments and reminded vide DO letter dated 05.08.2016 to expedite comments. NC decidcd
to await their comments and defer the case.

The case stands deferred to 16.05.2017.

Case No.:23/1/81-ALC2/2015  Party Name:AMARTARA PVT.Mect No/Datc:1/8ト
1ンTD.                ‐ALC2/2017

05.042017

Lic No/Datc:0210205584

19.022015

Lic.No/Datc:0210205883

12.06.2015

Status:
Deferred

Defer Date;
16.0s.20t7

back for re-

IStatus:

Deferrcd

Dcfcr Datc:

16.05.2017

MNRE fOr
NC decidcd

Status:

Dcfcrrcd

Dcfcr Datc:

16.05.2017

MNRE fOr
NC dccidcd

HQ Filc

10 :01/81/050/00023/AM16/

Decision :NC Observed
examinationo NC dccided

HQ File

101/81/050/00002/AM16/

RLA File

:03/94/040/00977/AMi5/

RLA File
:02/24/040/Oo219/AM15/

RLA File
:02/24/040/00o33/AM16/

Lic.No/Date:0310793133

20.01.2015

that comments offered by C&PC were referred
to await their comments and defer the case.

The case stands deferred to 16.05.2017.

Case No.:6/l/81-ALC2l20l5 party Name:LAXMI Meet No/Datc: l/g l- Stalus:
ELECTRONTCS MOULDS & ALC2t2Ot7 Deferred
PRECISION ENGC P.LTD. 05.04,2017

HQ File RLA Fite Lic.No/Date:0710107598 Defer Date:
11 :01/81/050/00006/AMr6/ :07/24/o4otoo4o2tAM15/ r.02.201s t6.05.2017

Decision : NC obs.erved that reply of the firm has been referred to Deity lor comments on
30.03.2015. NC decided to wait for their comments and defer the case.

The case stand; deferred to 16.05.2017.

Case No.:2/1/81‐ ALC2/2015 Party Namc:JUPITER SOLAR  Mcct No/Datc:1/8ト
IPOWER LIMITED ‐ALC2/2017

0504.2017

う
４ Decision : NC observed that application lor the above AA was referred tocomments and reminded vide Do letter dated 05.0g.2016 to expedite comments.

to await their comments and defer the case.

The case stands deferred to 16.05.201 7.

Case No.:12/13/81-ALC2/2015 PaAy｀ 1品e:JuPITER SC )LAR  Mcct No/Datc:1/81‐
POWER LIMITED

AIンC2/2017
05.04.2017

HQ File
I 3 :01/8 I /050 /00245/ At\416/

Decision : NC observed that application for the above AA was referred tocomments and reminded vide Do letter dated 05.08 .2016 to expedite comments.to await their comments and defer the case.
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Thc casc stands dcferred to 16.05.2017.

Case No。 :27/13/81-ALC2/2015 Party Name:ISOVOLTA
I(lN DIA)PVT.LTD.

Meet No/Date:1/81‐

ALC2/2017
05.042017

Lic.No/Datc:0310796934HQ「 ilC RLA Filc

14 :01/81/050/00260/AM16/        :03/94/040/00236/AM16/       .29.06.2015

Dccision : NC obscrved that reply of thc flrm has been referred to Cdに PC for

28.03.2016.N(〕 decidcd to wait fbr their conlments and defer thc casc.

′
I｀ hc casc stands defcrrcd to 16.05.2017.

Case No.:9/9/81-ALC2/2016   Party Name:NEXUS ELECTRO ‐Mcet No/Date:1/8ト
STEELン LIMITED,          ‐ALC2/2017

05.04.2017

Status:
Deferred

Defer Datc:
16.05.2017

comments on

Status:

Deferred

Dcfer Date:

16.05.2017

Chennai.NC

Approved

Status:
Deferred

Status:
Deferred

HQ「 1lC

15 :01/81/050/00176/AM17/

HQ「 ilC
:01/81/050/00242/AⅣ l16/

RLA File

:04/24/040/00027/AM16/

RLA File

:02/24/040/00060/AM16/

Dccision :NC observed that hard copy of the application not received from RA,

decidcd to scnd a reminder to RA concerned and defer the case.

'l'he case stands deferred to 16.05.2017.

Casc No.:9/13/81-ALC2/2015  Party Name:METAL
ENGINEERING&
TREATMENT CO.PVT.

Lic.No/Date:0410160773
08.072015

Mcet No/Date:1/8ト

ALC2/2017
LTD., 05.04.2017

.Lic No/Date:0210205966

.09.07.2015

Meet No/Datcl1/81-

ALC2/2017

16

Decision:NC dccided to ratify thc norms forthe above AA as per O/o DC,MSME UO No.

30(166)/15-ME datcd 15/03/2017(copy Cnc10scd).

RA may take suitable conscquential action accordingly.

Case No.:26/1/81-ALC2/2017  Party Name:EFD INDUCTION IMect No/Datc:1/8ト
PRIVA 「́ E LIMITED,       Alッ C2/2017

.05.04.2017

:Lic No/Date:0710108704  Defer Datc:HQ Filc                Rlン AF‖ e

17・
01/81/050/00663/AM17/    107/24/010/9918?`AM16/    0909.2015         16.05.2017

Dccision :NC observcd that hard copy ofthe application not rCCeived from RA,Bangalorc.

N(〕 decided to send a renlindcrto RA concerned and deferthe case.

′
l｀he casc stands defcrrcd to 16.05.2017.

18 Casc No。
:37/19/81‐ ALC2/2015 Party Name:GRAVITA INDIA

LTD
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HQ File RLA Filc

:01/81/050/00395/AM16/       :13/24/040/00028/AM16/

Decision :NC observed that reply of the flrm has becn

decided to wait fortheir commcnts and deferthe case.

Thc casc stands dcfcrrcd to 16.05.2017.

10504.2017

Lic.No/Date:1310047992  Defer Datci

01.10.2015               1605.2017

referrcd to MSME for commcnts.NC

Case No.:25/22/81¨

ALC2/2015

HQ Filc

HQ Filc

:01/81/050/00668/AM17/

HQ Filc

:01/81/050/00669/AM17/

RLA File

:07/24/040/00300/AM16/

RLA Filc

:07/24/040/00299/AM16/

Lic.No/Date:0510396433

26.11.2015

Mcet No/Datc:1/8ト

ALC2/2017
05.04.2017

Meet No/Date:1/8ト

ALC2/2017
05.04.2017

Status:

Deferred

Dctr Datc:

16.052017

to DOT for

Status:
Deferred

Status:
Deferred

Status:

vlr
\' ''P

' 
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Party Name:LS CABLE INDIA'Meet No/Date:1/81‐

PRIVATE LIMITED,       ALC2/2017
05.04.2017

RLA File

19 :01/81/050/00462/AM16/     :05/23/040/00324/Aヽ 416/

Decision : NC observed that application for the above AA has been referred
comments. NC decided to wait for their comments and defer the case.

The case stands deferred to I 6.05.201 7.

Case No.:31/1/81-ALC2/2017  Party Namc:TD POWER
SYSTEMS LTD

^^ Decision :NC decided to ask the firm to submit20 
advise of DHI present in the meeting :

Lic.No/Date:0710109106  Defcr Datc:
'       30.11.2015               16.052017

information in r/O fOllowing points as per

i. Material balancing with weight & MV rating of Export product.
ii. Brief calculation for quantity of inputs (weight terms) from the export product rating.

The case stands deferred to 16.05.2017.

Case No.:32/1/81-ALC2/2017  Party Name:TD POWER

SYSTEMS LTD

劉鷺配讐Ь料Fpl:星1:甘私:竜藷理
rTb ttblnit

lン iC●No/Datc:0710109104  Defcr Datc:
3011.2015               16.05.2017

information in r/O fO1lowing pOints as per

i. Material balancing with weight & MV rating of Export product.
ii. Brief calculation for quantity of inputs (weight terms) from the export product rating

The case stands deferred to 16.05.2017.

22 Case No.:6/18/81-ALC2/2016 Party Name:DYNAMIC Mcct No/Date:1/8ト

″i「 1ヽじ嗜.`h・



HQ「 ilC
:01/81/050/00357/ANl17/

Dccision:NC obscrvcd that

DIPP for commcnts.

HQ「 ilC

25 101/81/050/00072/AM17/

CABLES PVT.LTD.

RLA Filc

:13/24/040/00042/AM16/

reply of the flrnl received

RLA「 ile
:10/24/040/00108/AM16/

RLA「‖c
:10/24/040/00111/AM16/

ALC2/2017
05042017

Deferred

Lic.No/Date:1310048143  Dcfcr Datc:

26.02.2016               1605.2017

from the flrm and samc is being sentto

´
I｀hc case stands dcferred to 16.05.2017.

Casc No.:7/6/81-ALC2/2016   Party Name:FC1 0EN       Mcet No/Date:1/81‐
CONNECTORS LIMITED    ALC2/2017

05.04.2017

HQ「 ilC

23 :01/81/050/00073/AM17/

Decision : NC observed that application for the above AA has been referred

comments. NC decided to wait for their comments and defer the case.

'l'hc case stands deferred to 16.05.2017.

Casc No.:2/2 5l8l-ALC2l20l5 Party Name:GRAVITA INDIA Meet No/Date: l/81-

t:;?::;l
IIQ File R[,A File Lic.No/Date:1310048145

24:01l81l05olo0544lAMl6l :l3l24lo40l00043lAM16l 01.03.2016

Decision : NC observed that application for the above AA has been referred to

comments. NC decided to wait for their comments and defer the case.

'l'he case stands deferred to 16.05.2017.

Case No.:6/6 l8l-ALC2l20l6 Party Name:FCl OEN Meet No/Date:l/8t-
CONNECTORS LIMITED ALC2I2O17

05.04.2017

Lic.No/Datel1 01 0059426

04.03.2016

Decision : NC obscrved that application for the above AA has been referred

comments. NC decided to wait for their comments and defer the case.

'l'he case stands deferred to 16.05.2017.

Party Name:FCI OEN       IMeet No/Date:1/8ト
CONNECTORS LIMITED    IALC2/2017

05.042017

Lic.No/Datet1 01 005941 7

29.02.2016

Status:

Deferred

Defcr Date:

1605.2017

to DeLY for

Status:

Deferred

Dcfcr Datc:

16.05.2017

MSME for

Status:
Deferred

IDefer Datc:

‐16.05.2017

to DcitY for

Status:
Deferred

Case No.:8/6/81‐ AIJC2/2016

Lic.No/Date:1010059434  Defer Datc:HQ Fllc                RIンA File
:O1/81/050/00074/AM17/       :10/24/040/00118/AM16/       21 032016               16.05.2017

1)ccision : N(3 obscrvcd that application for thc abovc AA has becn rcfcrrcd to DcitY for

coinincnts.NC dccidcd to、 vait for thcir commcnts and dcfcr thc case.
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The case stands deferred to 16.05.2017.

Case No.:5/18/81-ALC2/2016  Party Name:DYNAMIC
CABLES PVT.LTD

IHQ Filc               RLA Filc
■01/81/050/00356/AM17/       :13/24/040/00050/AM16/

IDecision:NC decided to ratify the norms for
‐12/21/2017-TSW/27 dated 05/04/2017 as undcr:

Mcet No/Datc:1/8ト

ALC2/2017
05.04.2017

Lic.No/Datc:1310048175

22.03.2016

thc above AA as per DIPP UO No.

Approved

I . Net weight of export item may be specified as 19100 Kgs.
2. Quantity of import item at Sl. No. I viz. Alumimium Ingots may bc allowed as

Kgs. as per Engineering Table. 5.

3. Quantity of import item at Sl. No. 2 viz. XLPE Compound may
for i.e. 6450 Kgs. on net to net basis.

4. Quantity of import item at Sl. No 3 viz. PVC Compound may be

i.e. 4090 Kgs. on net to net basis.

RA may take suitable consequential action accordingly.

CaseNo.:6/9/81-ALC2l20l6 PartyName:SVAM Meet No/Datc:1/8ト

PACKAGING INDUSTRIES   ALC2/2017
PRIVATE LIMITED

RLA F‖ e

.05.04.2017

Lic.No/Date:0510398071

6617

be allowed as applicd

allowed as applied for

Status:

Deferred

Defer Datc:

1605.2017

to MSME for

HQ Filc

Case No.:32/6/81‐ALC2/2016

HQ Filc

:01/81/050/00098/AM17/

Decision : NC decided to
12/21/2017-TSW/29 dated

281:01/81/050/00173/AM17/    1:05/24/040/00626/AM16/     30.032016

1)ecision : NC obscrved that application for the abovc AA has been rcfcrred

commcnts.NC decided to wait fortheir comments and defcr thc case.

IThe case stands deferred to 16.05.2017.

Party Name:KALPANA
INTERNAT10NAL

IRLA Filc

:06/24/040/00005/AM17/

ratify the norms for the

05/04/2017 as under:

Mcct No/Datc:1/8ト

ALC2/2017
05.04.2017

Lic.No/Date:0610038373

Approved

129.04.2016

above AA as per DIPP UO No.

l. Word "Finished" may be prefixed with the description of export item.
2. Word "Raw" may be prefixed with the description of import item
3. Quantity of import item may be allowed on net to net basis with accountability clause.

RA may take suitable consequential action accordingly.

ヽ1気
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HQ File

30 :01/81/050/00493/AM17/

HQ Filc

31 :01/81/050/00097//ヽ
M17/

HQ IrilC

32 :01/81/050/00222/ノ
M`17/

RLA File

:25/24/040/00007/AM17/

RLA File

:10/24/040/00007/AM17/

ENGINEERING LIMITED

RLA FHc
:52/24/040/00010/AM17/

Lic.No/Datc:2510004502

06.05.2016

Lic.No/Datc:1010059476

11.05.2016

Mcet No/Date:1/8ト

ALC2/2017
05.04.2017

Lic.No/Datc:0210206710

Status:

Deferred

Dcfcr Date:

16.05.2017

MSME for

Status:

Deferred

Defer Date:

16.05.2017

to DeitY br

Status:
Deferred

Approved

Caso No.:9/21/81¨ALC2/2016  Party Namc:PONDY OXIDES  ‐Meet No/Date:1/81‐
AND CHEMICALS LIMITED  ALC2/2017

05.042017

Decision :NC obscrved that application for the above AA has been referrcd

commcntso NC decided to wait fortheir commcnts and dcferthe case.

・
Fhe case stands deferred to 16.05.2017.

Case No.:31/6/81-ALC2/2016  Party Name:FCI OEN       Mcet No/Date:1/8ト
CONNECTORS LIMITED    ALC2/2017

0504.2017

Decision : NC observed that application for the above AA has been referred

comments. NC decided to wait for their comments and defer the case.

'l'he case stands deferred to 16.05.2017.

Casc No.:5/12/81-ALC2/2016  Party Name:L&T
HYDROCARBON

Meet No/Date:1/8ト

ALC2/2017
05.042017

Lic.No/Date15210041897  Defer Date:

17.052016                16.052017

sent to flrrn. NC decided to send aDecision : NC obscrved that DIPP deflciency letter

rclnindcr to flrrn and defer the case.

´
「he case stands defcrred to 16.05.2017.

Case No.:4/9/81-ALC2/2016   Party Namc:MANAKSIA
ALUMINIUM COMPANY

HQ Flle

:01/81/050/00171/AM17/

Dccision :NC decidcd to
12/21/2017-TSW/33 dated

LIヽ41TED

RLA Filc

102/24/040/00027/AM17/       2405.2016

ratitt the norms for thc above AA as per DIPP UO No.
05/04/2017 as undcr:

l. Dcscription of cxport item at Sl. No.l may be amended as "Rolled Aluminium

Shects/Coils l'hickness rangc 0'14 mm to 3.80 mm"'

Z. euantity of import item at Sl. No. I viz. Aluminum Coils of thickness of higherthan

thc thicknessofexportitematSl.No. I maybeallowed onnettonetbasisasclaimed

by the firm.
3. Words "of relevant thickness" may be suffixed with the description of import item at

Sl. No. 2 and its quantity may be allowed as applied for i.e.398 M'l'as l.0l Kgs./Kg.

content in exPort item at Sl. No. 2.



RA nnay take suitable consequential action accordingly.

Case No.:15/9/81¨ALC2/201`  Party Namc:DH00T

HQ Filc

:01/81/050/00182/AM17/

HQ File

:01/81/050/00233/AM17/
RLA File

:03/95/040/00179/AM17/

Mcet No/Datc:1/8ト

Lic.No/Date:0310804969

25.05.2016

Lic.No/Date:0310805311

08.06.2016

IStatus:

:Defcrred

Defer Datc:

16052017

to DHI for

Status:
Deferued

Deた r Datc:

16.05.2017

to MSME for

Status:
Deferred

TRANSMISSION PVT.LTD.,  ALC2/2017
05.04.2017

RLA File

:03/94/040/00162/AM17/

Decision : NC observed that application for the above AA has been rcfcrrcd

comments.NC decidcd to wait for their comments and deferthc casc.

The casc stands deferred to 16.05.2017.

Case No.:15/18/81-ALC2/2016 Party Name:INDIAN CHAIN   Meet No/Date:1/81-
PVT LTD               ALC2/2017

05.042017

HQ Filc RLA Filc Lic.No/Datc:0210206721
:01/81/050/00366/AN417/       :02/24/040/00032/Aヽ 417/       31.05.2016

Decision : NC observed that application for the abOve AA has bccn refcrred

comments.NC decided to wait fortheir commcnts and defcrthc case.

The case stands deferred t0 16.o5.2017.

Case No.:8/9/81‐ ALC2/2016   Party Namc:VEDANTA
LIMITED

Mect No/Date:1/81-

ALC2/2017
05.042017

HQ File               RLA File Lic.No/Datc:3510044952  1Dcfer Datc:
:01/81/050/00175/AM17/       :35/24/040/00007/AM17/       03.06.2016              16.05.2017

Decision :NC observed that applicatiOn fOr the abOve AA has becn rcfcrrcd to M/o Mincs fOr

commcnts.NC decided to wait forthcir comments and dcfcrthc casc.

The case stands deferred t0 16.05.2017.

Case No.:16/12/81-ALC2l20l6 party Name:SAHNEy Mcct NO/Datc:1/8ト Rejccted
KIRKW00D PVT.LIMITED  ALC2/2017

05.04.2017

37 Decision : NC observed that DIPP deficiency letter dated I 3.02.2017 followed with reminder
dated 08.03.2017 was sent to firm. Since, no reply was received from the company despitc
reminder, the committee decided to reject the case with direction to company to pay customs
duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

38‐ Case No.:17/12/81-ALC2/201` IPany Namc:SAHNEY Mcct No/Datc:1/8ト Rejected



KIRKW00D PVT.LIM ITED  ALC2/2017
05.042017

HQ File RI´ A Filc Lic.No/Date:0310805314

:01/81/050/002341 AMIT l :O3l95l}40l00l 83/AM l71 08'06'2016

Decision : NC observed that DIPP deficiency letter dated I 3.02.2017 followed with reminder

dated 08.03.2017 was sent to firm. Since, no reply was received from the company despite

reminder, the committee decided to reject the case with direction to company to pay customs

duty & applicable interest for EODC.

RA may take suitable consequential action accordingly'

2.Word“ Raw"may be pre■ Xed面ththelTlま留∬壼翼撚accountaЫ l■y chuse.
3.Quantity OfimportitCm may be allowed

RA may take suitable consequential action,9,°
rdingly.

CaseNo.:27118/81-ALC2/20l6PartyName:MAGEBABRIDGEMeetNo/Date:li8l.
PRdDUCTS PRIVATE ALC2I2OII

Case No.:17/9/81-ALC2/2016  Party Namc:KALPANA
INTERNAT10NAL

HQ File

:01/81/050/00184/AM17/

Dccision:NC decided tO
12/21/2017-′ I｀SW/39 dated

l´ I Nll′「 13D

I . Information in respect of Sl' No' I I & I I A

item at Sl. No. l.
2. Justification/basis for the quantities of import

w-l 11

"-*'ffi{s#,ffi:"m.

RLA File

106/24/040/00011/AM17/       .09.06.2016

ratif17 the nortts for the above AA as per DIPP UO No.

05/04/2017 as under:

Mcet No/Date:1/8卜      Approved
ALC2/2017
05.04.2017

Lic.No/Datc:0610038396

Status:
Deferred

0504.2017

Status:
Deferred

Lic.No/Datc:1110028209  Defer Date:
2006.2016              1605.2017

information as per DIPP UO No.

of Standard Deficiency Format for import

l{QFileRLAFileLic'No/Date:02|0206764DeferDate:
oo:0li8l/050/00378/AMl7/:021241040100048/AMl7/17.06.201616.05.2017

Decision : NC observed that application for the above AA has been referred to MSME for

comments. NC decided to wait ior their comments and defer the case'

'l'hc case stands deferred to l6'05'2017'

CascNo.:29lll8l-ALCzlzLllPartyName:BHARATHEAVYMeetNo/Date:l/81-
IiLI;C]'RICALS LIMITED ALC2I2OI7

05-04.2017

I lQ F'ile RLA I'ile

:o its I losoloo 6661 AMtl I :tl124104010001 s/AM I 6/

+t Decision : NC decided to ask the firm to submit

1212112017-l'SW/27 dated 0510412017 as under :

item

n\
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The case stands deferred to 16.05.2017.

Case No.:30/1/81¨ALC2/2017  Party Name:BHARAT HEAVY
ELECTRICALS LIMITED

HQ Filc RLA Filc
:01/81/050/00667/AM17/       :11/24/040/00016//ヽ M16/

Decision :NC decided tO ask the flrm tO submit
12/21/2017¨TSW/42 dated 05/04/2017 as under:

‐Meet No/Datel1/81‐      Status:
ALC2/2017          Deferred
0504.2017

Lic.No/Datc:l H0028210  Dcfcr Datc:

20.06.2016              1605.2017

information as pcr DIPP UO No.

item wise.
for import

item at Sl.

‐Status:

‐Deferrcd

Defer Date:

11605.2017

to DcitY fOr

Status:

Defcrred

Defcr Date:

16052017

MSME fOr

Mcct No/Datc:1/81-

ALC2/2017
05.04.2017

Lic.No/Datc:3410042352

14.072016

Status:

Dcferred

Dcfer Date:

16.05.2017

l. Information in respectof Sl. No.4 & 5 of Standard Deficiency Format, export
2. Information in respect of Sl. No. I r & I lA of Standard Deficiency Foimat

item at Sl. No. l.
3. Information in respect of Sl. No. ll of Standard Deficiency Format for import

No.5.
4. Justification/basis for the quantities of import items at Sl. No. 3, 4, 6 &. 7 .

The case stands deferred to 16.05.2017.

.  Case No.:2/12/81‐ ALC2/2016  Party｀ :me:FCI oE｀        Meet No/Datei1/8ト
CONNECTORS LIMITED    IALC2/2017

05.04.2017
.HQ Filc               lRLA lilc

Lic.No/Datc:101oo59524
43 :01/81/050/00219/AM17/       :lo/24/040/00o25/AM17/       ol.o7.2016

Decision:NC Observed that applitation for the abOve AA has becn referled

comments.NC decided to wait fortheir cOmments and defcr thc casc.

The case stands dcferrcd t0 16.05.2017.

‐  .ase No.:12/18/81-ALC2/201` IParty Name:GRAVITA INDIA  ,Meet No/Datc:1/8ト
|  I                    LTD ALC2/2017

05.04.2017

1419欝λ::/:::631↓ |'  11″li1/:001:/1↓17  M↑究争:1310048301
1 1D`tiζ i6五 :Nё 6b:8,v8d thai appli`五 tioA fol th8五 b6↓ c AA has bccn rcfcrrcd tO‐ comments.NC decided to wait fOrtheir cOmmcnts and dcfcrthc casc.

The case stands deferrcd t0 16.05.2017.

Case No。 :18/9/81‐ALC2/2016

45

HQ Filc

101/81/050/Oo185/AM17/

Party Name:MEW
ELECTRICALS LTD.

RLA File
:34/24/040/Ool13/AM17/

…年



Decision: NC observed that hard copy of the application not received from RA, Vadodara.

NC decided to send a reminder to RA concerned and defer the case.

'l'he case stands deferred to 16.05.201 7.

HQ File

46 :01/81/050/00659/AM17/

HQ Fllc

:01/81/050/00399/AM17/

HQ Filc

:01/81/050/00410/AM17/

RLA Filc

:26/24/040/00011/AM17/

RLA「 lle
103/95/040/00303/AM17/

RLA Flle

:07/24/040/00148/AM17/

Decision : NC observed that application for the above AA has been referred

comments. NC decided to wait for their comments and defer the case.

'l'hc case stands deferred to 16.05.201 7.

Casc No.:22/1/81-Alン C2/2017  Party Name:VEEKAY
SMELTERS PVT.LTD.

Meet No/Datc:1/8ト

ALC2/2017
05.04.2017

Lic.No/Date:2610012763

14.07.2016

Meet No/Datc:1/8ト

ALC2/2017
05.04.2017

Lic.No/Datc:0510399098
15.072016

sentto flrm ON 08.03.2017.

Status:

Deferred

Defer Datci

16.05.2017

tO MSME for

Status:

Deferred

Dcfcr Datc:

16.05.2017

NC decided
47

Casc No.:14/12/81‐ ALC2/2016 Party Name:TECHNICAL
ASSOCIATES LIMITED

I諦馴児50/00231/AM17   跳ち漏::υ00161ハ M17
Dccision:N(〕 obscrved that D11l deflciency letter

to send a relninder to flrrn and dCfCrthc Case.

′
「 hc case stands defcrrcd to 1 6.05.2017.

CaseNo.:48/18/8l.ALC2/20l6PartyName:STERLITEPowERMeetNo/Date:l/81-
TRANSMISSION LIMITED ALCZI2OI1

05.04.2017

Dccision:NC dccided to ratify thC norms for the
12/21/2017- 「́ SW/49 datcd 05/04/2017 as under:

Status:
Deferred

Lic.No/Datc:0310806339  Defer Datct

18.07.2016               1605.2017

Approved

Lic.No/Date10710110 H 7

19.07.2016

abOve AA as per DIPP UO No.

48

Decision :NC observed that reply of the firm has been referred to DIPP. NC decided to await

their comments and defer the case.

'l'he casc stands deferred to 16.05.2017.

CaseNo.:59/18/81-ALC2/20l6PartyName:VEER-O-METALS.MeetNo/Date:l/81-
PVT.LTD ALC2I2OI1

05.04.20 I 7

l.Spccinc list ofcxport hems(Shcet metal Components)may bC Specifled as per enclosed
AnncxurC. Accordingly, nct、 veight of export itcms may be modifled as 190.894 Ml｀

13
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containing 167.189 MT of GI Coils.
Words "of relevant grade & thickness" may be suffixed with the description of import
item at Sl. No. I and its quantity may be allowed as209.533 MT as 1.253 Kg./Kg.
content in the export products after taking l/3'd recovery from scrap.

Quantity of import item at Sl. No. 2 may be allowed on net to net basis with
accountabi I ity clause.

RA rnay take suitable cOnsequential action accordingly.

Case No。 :18/12/81-ALC2/2016 Party Namc:BILCARE
LIMITED

HQ Filc               ‐RLA File
:01/81/050/00235/AM17/       :31/83/040/00010/AM17/

Case No.:13/21/81-ALC2/2016 Party Name:THERMO CABLES
LIヽ41TED

HQ File

Lic.No/Date:3110066259  Dcfcr Date:
2007.2016               16.052017

Decision : NC observed that application for the above AA has been referred to DIpp,
Chemical Division for comments. NC decided to await their comments and defer the casc.

The case stands deferred to 16.05.2017.

Mect No/Datc:1/8ト

ALC2/2017
05.04.2017

Mcet No/Datc:1/8ト

ALC2/2017
05.04.2017

Lic No/Datc:091006

20.07.2016

recelved and same ls

Status:
Deferred

Status:
Deferred

Defer Datc:
16.0s.2017

being sent to

RLA File

101/81/050/00497/AM17/       .:o9/24/040/00603/AM16/

1)ecisi`I: Nё  6もζ
`:↓

6a tAttt iさ11,61lAさ fl占I Aムζ b8eA
‐DIPP.

The casc stands dcferred tO 16.05.2017.

lci:ι 6ヽ::5/i/ji:ALё 2/2biウ   lalty N五鳥も:Ё iLёAttЁ
LIMITED

Case No.:26/18/81-ALC2/2016 Party Name:LLOYDS STEELS  Mect No/Date:1/81‐

INDUSTRIES LIMITED     ALC2/2017
05.04.2017

HQ Filc RLA File

Mcet No/Date:1/8ト

ALC2/2017
05.04.2017

HQ File RLA File Lic.No/Date:3 110066266 Defer Date:
tr:01/8110501006421AMr7/ :3r/82/040r00084/AMr7/ 26.07.2016 16.05.2017

Decision :NC decided to ask the firm to submit information as per DIpp (Chemical Division)
letter no.7/58/17-TSw47 dated 31.03.20r 7 (copy enclosed).

The case stands deferred to 16.05.2017.

Status:
Deferrcd

Status:

Dcfcrrcd

Defcr Datc:

16.05.2017

MSME fOr

:01/81/050/00377/AM17/ :03/95/040/00294/AM17/

DecisiOn : NC Observed that applicatiOn fOr thc abOve

14

Lic No/Date:0310806647
2707.2016

AA has bcen rcferred to



comments. NC decided to wait for their comments and defer the case.

The case stands deferred to 16.05.2017.

54

Casc No.:7/24/81-ALC2/2016  Party Name:DIAMOND
ENGINEERING(CHENN Al)

HQ Filc

PVT LTD

RLA Filc

:0l/81/050/00580/AMl7/ :0412410401000791AM171

Decision : NC dccided to ask the firm to submit

l2l2ll2O17-'l'SW/54 dated 0510412017 as under :

l. Information in respect of Sl. No. I , 3, 4, 5 &'

export item wise.

'l'he case stands deferrcd to 16.05.2017.

Meet No/Datc:1/81-

ALC2/2017
0504.2017

Lic.No/Dtte:0410162141  Defer Date:
28.07.2016               16.05.2017

information as per DIPP UO No.

1l of Standard Deflciency Forrnat,

Status:
Deferred

Status:

Defcrred

Defer Datel

16.05.2017

NC decided to await

CaseNo.:17121l8l.Al'C2l20l6PartyName:THERMOCABLESMeetNo/Date:l/81-
I,IMITED ALC2I2O17

05.04.2017

RLA Filc

:09/24/040/00686/AM16/

RLA「‖c
i02/24/040/00083/AM17/

RI´ A Filc

Lic.No/Date1091 0064000
HQ Filc

55:01/81/050/00501`AM17/

HQ File

101/81/050/00576/AⅣ l17/

HQ Fllc
57 :01/81/050/00409/AM17/

Dccision:NC observed'
comments.NC dCCided to

講 1

.29.07.2016

referred to DIPP.Decision : NC observed that reply of the firm has been

their comments and defer the case.

'l'hc case stands deferred to 16.05.2017.

case No.:3/24/81-ALC2/2016  Party Namc:MANASH KUMAR‐
Mcet No/Datc:1/81‐

AlンC2/2017PAUL
05.042017

Lic.No/Date:0210206874

05.08.2016

Meet No/Date:1/8ト

ALC2/2017
0504.2017

Lic.No/Date:2610012767

Status:

Deferred

Defer Date:

16.05.2017

tO MSME for

Status:

Deferred

Dcfer Datc:

16.05.2017

tO MSME for

Decision : NC observed that application for the above AA has been referred

comments. NC decided to wait for their comments and defer the case.

'l'he case stands deferred to 16.05.2017'

casc No.:58/18/81-Alり C2/2016  Party NamciVEEKAY
SMElン TERS PVT LTD.

:26/24/040/00015/AM17/        17.082016

that application for the above AA has been referred
l、vait for their commentS and dcfer thC Case.

15



The case stands deferred to 16.05.2017.

Case No.:2/2ll8l-ALC2/2016 party Name:DIAMOND METAL Meet No/Date:l/gl_
SCREENS (P) LTD ALC2/2017

05.04.2017
HQ File

i01/81/050/00486/AM17/

HQ File

:01/81/o50/Oo383/AM17/

DecisiOn:NC Observcd

RLA Filc
:07/24/040/00158/AM17/

Approved

Lic.No/Datc:0710110278

19.08.2016

above AA as pcr DIPP uo No.Decision : NC decided to ratify the norms for the
l2l2l/2017-TSW58 dated 05t04/2017 as under :

L          
り。n ofeXpO■ lcm

ヽ

150x3000 xo.8 rllm 2500 Nos.
13750 Kgs.300x3000 xo.8 rnrn 2500 Nos 2099o Kgs.

450x3000 xo.8 inm 2500 Nos.
型 Kgs.

興 300o xo.耐 I ZS00 Nos. 32500 Kgs

150 Kgs.
100x2400 xo.8 rnm 50 Nos 173 Kgs.l50x 2400 x0^8 mm 50 Nos. 225 Kgs.

338 Kgs.

414 Kgs.

225x2400 xo.8 1nm 50 Nos
300x2400 x0.8 nrm 50 Nos
_J堅)2400 xo.8mm 50 Nos

堅 gS640x2400 xo.8 inm
多25 Kgs

塾 gS
lplice Plates

niser LinkTlates ZZう U Nos.
Jo KgsRadius Plates 22501ヽ Os.
型 KgsH01d Down Brackelミ 2250 Nos.

TX Brackets ?O Kgs
2250 Nos. 382 Kgs

l otai netl wcight
997932靭

推飛器11譜脚ぶ識ly誌∬ぷ
%Kぃ。ぉL"2KびノK&∞mm m

RA rnay take suitable cOnsequential actiOn accOrdingly.

Case NO.:32/18/81‐ ALC2/2016 Party Namc:MAURIA UDYOG
LTD

Meet No/Date:1/81‐

ALC2/2017
05.04.2017

Status:
Deferred

59

thllil讐
111111li―li‖首iilll)∬i[ic品 |111鷲lr
16

150 Nos.

150 Nos.

2250 Nos.



commcnts.

Thc casc stands dcferred to 16.05.2017.

Case No.:4/18/81-ALC2/2016  Party Name:BINDAL
SM ELTING PVT LTD

Decision : NC observed that application for the above AA has been referred

comments. NC decided to wait for thcir comments and defer the case.

'l'he case stands defcrred to 16.05.2017.

Case No.:31/lg/81-Al,C2l2016 Party Name:MARINO CABLES Meet No/Date:l/81-ALC2/2017 Rejected

INDIA PVT. LTD. 05.04.2017

IIQ I:ile RLA File Lic.No/Date:0510399551

:0l/81/050/00 382lAMIZl :O5l24l040lO0242lAMl7l 24'08'2016

u, Decision : NC observed that DIPP dcficiency letter dated 23.12.2016 followed with reminder

dated 13.02.2017 was sent to firm. Since, no reply was received from the company despite

reminder, thc committee decided to reject the case with direction to company to pay customs

duty & applicable interest for EODC'

RA may take suitable consequential action accordingly'

HQ File

60 :01/81/050/00355/AM17/

HQ IrilC

:01/81/050/00394/ノ Ⅳ`l1 7/

HQ「 ilC
:O1/81/050/00494//ヽ M17/

RLA Fllc

:05/23/040/00239/AM17/

RI´ A Filc

:03/95/040/00723/AM16/

RLA Filc

:25/24/040/00011/AM17/

t016.05.2017.

Mect No/Datc:1/81‐

ALC2/2017
05.04.2017

Lic.No/Date:0510399561

24.082016

Meet No/Date:1/8ト

ALC2/2017
05042017

Lic.No/Date:0310807460

Status:

Deferred

Dcfcr Date:

1605.2017

tO MSME for

Status:

1)eferred

Dcfer Datc:

16.052017

for comments. NC

casc No.:43/18/81-ALC2/2016 Party Name:R.R.KABEL
LI MITED,

う
４
‘
υ

30.08.2016

been retrred to DIPPDecision : NC observcd that reply of the firm has

decided to await their comments and defer the case'

'l'hc case stands deferred to 16.05.2017.

CaseNo.:10/2ll8l-Al,C2l20l6PartyName:PONDYOXIDESMeetNo/Date:l/81-
AND CHEMICALS LIMITED ALC2I2O17

0s.04.2017

Decision : NC obscrved that application for the above AA has been referred

comments'NCdecidedtowaitfortheircommentsanddeferthecase.

′
「 hc casc stands dcfcrrcd

η

Lic.No/Datc:2510004654

30.08.2016

Status:

Deferred

Defer Date:

16.05.2017

tO MSME for

Udyog Bl 熱 鼎 _・ ぃ o



Meet No/Date:1/81‐

ALC2/2017
05.04.2017

Lic.No/Date:041016

Status:

Defcrrcd

Dcfer Date:

16052017

for comments. NC

HQ File

64 :01/81/050/00353/AM17/

HQ File

‐65 :01/81/050/00369/AM17/

HQ File

66 :01/81/050/00370/AM17/

RLA File

:04/24/040/00066/AM17/

RLA File
:05/23/040/00233/AM17/

RLA Filc
:05/23/040/00235/AM17/

Case No。 :2/18/81-ALC2/2016  Party Namc:AVO CARBON
INDIA PRIVATE LTD.,

Decision : NC observed that reply of the firm has been
decided to await their comments and defer the case.

The case stands deferred to 16.05.2017.

31.08.2016

refcrred to DIPP

Case No.:18/18ノ81-ALC2/2016 Party Name:JINDAL SAW LTD MectNo/Datc:1/8ト

Decision : NC observed that company has sought
decided allow one week time for filing of reply by-the

The case stands deferred to 16.05.2017.

ALC2/2017
05.04.2017

Lic.No/Datc:0510399601

01.09.2016

one week timeお r flling
flrm and defer the case.

Status:
Deferred

Defer Date:
t6.05.20t7

of reply. NC

Case No.:19/18/81‐ ALC2/2016 .Party Namc:JINDAL SAW LTD McctNo/Datc:1/8ト

Decision : NC observ.ed. that company 
-has 

sought one week time for firingdecided allow one week time for fiting of reply by"the r,* una defer the case.

The case stands deferred to 16.05.2017 .

い e NQもη 8/81-ALC2わ

“

と |:たyttmeTむ BEX NttA 
鷲 き州 ν

αν田―  点Ⅲ

“

d

05.04.2017
HQ File                ttLA rilき

Lic.No/Date:0510399600
И17/       ol.09.2016

1etter dated 13.02.2017 fo110wed、 vith renlinder

潔wiS」認Ftょ器腸;T了鞣I鍬 :
RA rnay take suitable cOnsequential actiOn accOrdingly.

ALC2/2017
05042017

Lic.No/Date:0510399602

0109.2016

Meet No/Date:1/8ト

ALC2/2017
05.042017

Lic.No/Datc:0510399656

V.

Status:
Deferred

Defer Date:
16.05.2017

of reply. NC

Status:
Deferred

Dcfcr l)atc:

VA
T.."'q

..',;l!,

' i,",
. ,,'.,, ',,o

Case No.:46/18/81-ALC2/2016 11五 ∴y Natte:sAI,ALIk
BIMETAL CONTROLS LTD.

10Ⅲさ      だ二Ånに

18
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:01/81/050/00397//ヽ M17/       :05/24/040/00287/AM17/       08.092016               16.05.2017

Dccision:NC observcd that DIPP deflciency letter sent to flrrrl on 08.03.2017.NC decided to

scnd a relninder to flrrn and defer thc case.

′
「 hc case stands dcferred to 16.05.2017.

Case No.:49/18/81‐ ALC2/2016 Party Name:STERLITE POWER IMeet No/Date:1/8ト
TRANSMISSION LIMITED   ALC2/2017

.05.04.2017

Status:
Deferred

Lic.No/Datc:0310807692  Dcfer Datel

08.092016 16.052017
HQ「 ile

69 :01/81/050/00400/AM17/

HQ IrilC

70 :O1/81/050/00401/AM17/

RLA Filc

:03/95/040/00359/AM17/

RLA Filc

103/95/040/00406/AM17/

each import item.

Decision : NC observed that reply of the firm has been referred to DIPP. NC decided to await

their comments and defer the case.

'l'he case stands deferred to 16.05.2017.

Case No。 :50/18/81-ALC2ノ2016  Party NamciSTERLITE POWER
TRANSMISSION LIMITED

Mcct No/Datc:1/8ト

ALC2/20!7
05.04.2017

Lic.No/Date:0310807712

08.09.2016

to flrrn on 08.03.2017.

Status:

Deferred

Defcr Datc:

16.05.2017

NC decided
Dccision:NC obscrved that DIPP deflcicncy letter sent

to send a rerninder to flrrn and defcrthe casc.

´
I｀hc casc stands dcfcrrcd to 16.05.2017.

Casc No.:7/18/81-ALC2/2016  Party Namc:DYNAMIC
CABLES PVT.LTD.

Status:
Deferred

Meet No/Date:1/81‐

ALC2/2017
05.04.2017

HQ File RLA File Lic.No/Date:1310048375 Defer Date:

:01/81/050/00358/AM l7l :l3l24l04ol00o2l lAM|Zl 09'09'2016 l6'05 '201 7

Decision : NC decided to ask the firm to submit information as per DIPP UO No'

1212112017-TSW/71 dated 0510412017 as under:

Reply submitted by the firm vide their letter No. DCPL12016-17lDGFTl7gl dated

71 23.02.2017 has been perused which is not complete and accordingly they may be asked to

submit the following information:

I . Details of indigenous inputs required in the manufacture of export items with net weight

thereof per kilometer of each export item'

2. Net weight per KM of each cable including the weight of indigenous inputs '

3. Material balancing viz. netcontent of each imported and indigenous input per KM of

l    export product.

4. Wastage clairned, separately for

19
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The case stands deferred to 16.05.2017.

Case No.:9/18/81‐ALC2/201`  IParty Name:FCI OEN       ,Meet No/Date:1/8ト
,CONNECTORS LIMITED    ‐ALC2/2017

105.04.2017

IHQ File

:01/81/050/00360/AM17/
RLA Filc

:10/24/040/00059/AM17/

RLA File

:05/24/040/00275/AM17/

PVT.LTD

RLA Filc
:08/24/040/00177/AM17/

lンic.No/Datc:1010059607

09.09.2016

Meet No/Datc:1/81‐

ALC2/2017
05.04.2017

Lic.No/Datc:0510399673

0909.2016

to nrm on o8.03.2017.

Status:

Dcferrcd

Defer Datc:

16052017

to DeitY for

Status:

Dcfcrred

Dcfcr Date:

16052017

MSME for

Status:

Deferred

Dcfer Date:

16.05.2017

NC dccidcd

IDecision:NC observcd that applicttion for the above AA has becn referred
comments,NC dccided to wah fortheir comments and deferthe case.

The case stands dcferred t0 16.05.2017.

ICase No.:13/18/81¨ ALC2/2016 1Party Name:GRAVITA INDIA  Meet No/Date:1/8ト

I                    LTD                 ALC2/2017
105.04.2017

HQ File

73 ・
01/81/050/00364/AM17/

Decision:NC obscrvcd
commcnts.NC decided to

HQ Filc

:01/81/050/00411/AM17/

HQ File

:01/81/050/00362/AM17/

Case No.:38/18/81-

A LC2/2016

HQ File

RLA Filc Lic No/Datc:1310048372
113/24/040/00022/AM17/       09.o9.2016

that application fOr the above AA has becn refcrred

wait for their commcnts and defcr thc casc.

The case stands deferred to I 6.05.20 I 7.

Case No.:60/l8l8l-ALCZl20l6 party Name:WAGO pRIVATE
LIMITED

1曜潜:ぶ1きχη常
[■

Pttrli:霊
yに1群 Scnt

The case stands defelTed t0 16.05.2017.

Case No.:11/18/81‐ ALC2/2016 Pany Namc:FITCAST Mcet No/Datc:1/81-
FOUNDERS&ENGINEERS  ALC2/2017

Status:

Dcfcrrcd

Dcfcr Datc:

16052017

MSME fOr

Approved

′,P

、11:↓ 思。ぃ:

Decision : NC observed that application for the above AA has been referrcd
comments. NC decided to wait for their comments and defer the case.

The case stands deferred to 16.05.2017.

05.04.2017

Lic No/Date:0810138679
16.09.2016

Meet No/Date:1/8卜 ALC2/2017
05042017

Lic.No/Date:0310807858

Party Namc:PoLYCAB
WIRES PVT LTD

RLA File

―
「鮮

V
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:01/81/050/00389lAMl7l :O3l95l040l00471lAMl7l 16.09'2016

Decision : NC decided to ratify the norms for export item I to 8 for the above AA as per

DIPP UO No. l2l21l2017-TSW176 dated 0510412017 as under:

(i)Norms for export items at Sl. No. I to 8 may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl' No' I to 8 under

the Advance Authorization may be specified as per enclosed Annexure'

2. Quantity of import item at 
-St.No.t 

i.e. Copper Wire Rod may be allowed as

f .Of fgsJfg. content in the export items at Sl' No' 2 to 8'

3. euantily of-import item at Si. No. 2 i.e. Aluminium Ingot may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. l' [{owever, for export item at Sl'

No. I .l 3, it may be allowed as 787 '12 Kgs'/km'

4. Quantity of import item at Sl. No. : rc. lopE, compound( crosslinkable) may be

allowed as I .05 kgs/kg content in the export items at Sl. No. 1,2 & 4'

5. Quantity of impof, ite"m at Sl. No. 4 i.e. PVC Resin may be allowed as I '05 Kgs'/K

content in the export items at Sl' No' l to 3, 5 & 6"

6. Quantity of import item at Sl. No. 5 i.e. PVC Plasticizer may be allowed as l't
Iigs./Kg. content in the export items at Sl' No' I to 3' 5 &' 6'

7. Quantity of import item at Sl. No. 6 i.e. ZHFR Compound may be allowed as l'05

f<gVkg content in the cxport items at Sl' No' 4 to 8'

8. Quantity of import item at S1. No. 7 i.e' Steel Wire Rod of relevant grade may t

allowedasl.02kgs/kgcontentintheexportitemsatSl'No.|,2,4&6.
g. Quantity of import item at Sl. No. 8 viz. zinc Ingots may be allowed 4 Yo of weight r

Steel Wire Rod.

(ii) Iror fixation of norms for export product at Sl. No' 9, Ministry of Information

'fechnologY is being consulted'

RA may take suitable consequential action accordingly'

caseNo.:7/2tt8t-ALc2t20r6 Plstv;1ffi'J1.u*,to*u* 
ffil)|',?"e:r/8r-ALc2/20r7 

star:urs;d

IIQFileRI,AFileLic.No/Date:09l0064l4lDeferDate:
:01/81/050i00 4g1lAM17l :091241040100116lAM17l 16.09.2016 16.05.20|7

77 Decirion: NC observed that DIPP deficiency letter sentto firm on 08'03'2017' NC decided

to scnd a reminder to firm and dcfer the case'

l'he casc stands def-erred to l6'05'2017'

78

HQ File

:01/81/050/00385/AM17/

RLA Filc
:03/95/040/00465/AM17/

Status:
Deferred

Lic No/Datet031 0807899  Defer Date:

19.o92016               1605.2017

16 Party Namc:PHOENIX FOILS  Meet NO/Date:1/8トcase No.:34/18/81‐ Al」 C2/20 ALC2/2017PvT lッTD.
0504.2017

:ra*<r fHu lsar-.rlr sINGH
sq qgrFr*vro lkl rrqrqr<

Deputy Olrector GoneGl ot Forelgn TEda
f<zr qrqrq qETft'<"iiaq

olr'eitiiite Geneel ot Forelgn TEdo
rrnbrw qzr gElrrr riEiiEq

Mlnlstrv of C-ommerce I lnductry

,oHE,m"*, JlBill-9! 6t'',
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Decision : NC observed that apprication for the above AA has
comments. NC decided to wait for their comments and defer the case.

The case stands deferred to 16.05.2017.

Case No。 :35/18/81-ALC2/2016 Party Namc:PHoENIX FOILS

PVT.LTD.

been referred to MoS for

HQ File

:01/81/050/00386/AM17/

HQ File

:01/81/050/Oo393/AM17/

HQ File

:01/81/050/0039o/AM17/

RLA F‖ e
:03/95/040/00418/AM17/

Meet No/Date:1/8ト

ALC2/2017
05.04.2017

Lic.No/Datc:0310807896

Status:

Deferred

Dcfcr Datc:

1605.2017

dccided tO await
Decision : NC observed MOS deficiency sent to firm
reply of the firm and defer the case.

The case stands deferred to 16.05.2017.

Case No.:42l18/81-ALCZ/2016 party Name:REEp INDUSTRIES
PVT.LTD.

RLA Filc
:04/24/040/Oolo4/AM17/

Case No.:39/18/81-ALC2/2616 .Party Na高
さ:P6LャёAtt wIREζ

PVT.LTD

規:お鰍1°
0410162287 
胃膳.孵;

been recei↓ ed iha ζaふさiζ 66iAg s`ht

19.09.2016

on 08.03.2017.NC

80

Meet No/Date:1/8ト

ALC2/2017
0504.2017

Mcet No/Date:1/81‐

ALC2/2017
05.04.2017

Status:
Deferred

Status:

Deferred

Defer Datc:

1605.2017

MSME fOr

Status:
Deferred

'. ,;i.,d.

. , 
'. ll

,r. Il."W Ci./ltrr

Decision : NC observed that email reply of the firm hasto DIPP for comments.

The case stands deferred to 16.05.2017.

Case No.:36/lB/Bl-ALC2/2016 party Name:pHOENIX Meet No/Darc: I/gl_INDUSTRIES PVT. LTD ALC2/2017
05.04.2017

HQ File RLA File .,:01/8t/050/00387/AMt7/ :ozrssioioroo44T/AMt7/ *.;|."ifiT",0310808074
Decision : Nc observed that 

_apprication for the above a',i nu, becn refcrred tocomments' Nc decided to wait foriheir comments and defer the case.

The case stands deferred to 16.05.2017.

つ
４

RLA File
:03/95/040/oo510/AM17/ 尻¶淵lo031080田

34 
胃橿辮;

rece市cd and same is being sさ ntto DIPP

μ
:   :       = .'■

V                  P

IDecision:NC Obscrved that email reply oFiAさ
|:ふ

for further exarninatiOn Ofthe case.

.The case stands deferred t0 16.05.2017.



‐  ‐Case No.:4/15/81-ALC2/2016  Party Name:ESWARI GLOBAL IMect No/Datc:1/81‐
‐                     METAL INDUSTRIES      IALC2/2017

PRIVATE LIMITED.       05.04.2017

. HQ File               lRLA File              lLic.No/Datc:0710110463

‐83191/'1/05γ99,19`今Y17(    107`111919/'0198/AM17/    129.09.2016
1Decision:NC observed that hard copy ofthe application not received from RA,

INC decided to send a rcrninderto RA concerned and deferthe case.

IThe case stands deferred to 16.05.2017.

Status:
Deferred

Dcfer Datc:

‐16.05.2017

Bangalore.

84

Case No.:3/21/81-ALC2/2016

The case stands deferred to 16.05.2017'

Party Name:FC1 0EN

CONNECTORS LIMITED

ICase No。 :4/21/81‐ ALC2/2016 Party Name:FCI OEN
CONNECTORS LIヽ41TED

Status:
Deferred

IDefcr Date:

16.05.2017

referred to DeitY for

Status:

Deferrcd

Defer Date:

16.05.2017

tO DeitY forbeen referred

The case stands deferred to 16.05'2017'

CaseNo.:8/l8t8l-ALc2l2ol6PanyName:EASTERNMeetNo/Date:l/8l.Reiected
BEARINGS (P) LTD .ALC2I}O]I1

05.04.2017wJ 'wa'Lv t t

,"q 0,,. RLA File Lic'No/Date:0510400072

:0l/81/050/0035glAMlll,0512310401002811AMl7107.10.2016
ao Decision : NC observed that DIPP deficiency letter dated23.12'2016 followed with reminder

.;;"J'it .oz2og was sent to firm. Since, no reply was received from the company despite

rreminder, the committee decided to reject the case with direction to company to pay customs

rduty & applicable interest for EODC'

RA may take suitable consequential action accordingly

ICase No。 :20/18/81-ALC2/2016

:HQ File

袖 篭 1郡:温    製極 嘲
漁 ぶ 響 訥

d・

ar澤買日・量ら』E7品1ッ

需 需
「
Lご敵 〒ROM衝

黎 漱
静

8:流
「

~

105.04.2017

Status:
Deferred

Defer Date:
RLA File ‐Lic.No/Date:1310048421

l','''la

' ,.?
,..]

i ,,, ,.,.:l'|dG
,f. .. .rir,rl'tr(..;

,,1 t:,. ir.a, &r,w (?slt.{
1等寛薦題驀黒:訴鑑豫熙誂11
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鷺漱よ濡就精濡納ょ1鳳鳳鳳:鷺:驚 c驚出たferred
iThe Case stands deferred t0 16.05.2017.

_ ]The case stands deferred to 16.05.2017.

J 
case No. : 64lr aA r -A Lc2r20 I 6- 

f 

p;t N;r;f cibEN***
Ir 1CONNECTORS LTMTTED

l-*]cilffi r0'/ls/r*-l-At,&/r016lp",ryNun,,"rCioEN-*--_--MilN;/D^t;,t-/{i:^**

I i ibiiifuJl-Rs LrMrrED ;ALC2t2ot7
i--=- - ' 'P5.04.2017

; IHQ rite mA Fil"-
,rr ;91t3ig10,0036r/AMrz _ i,friri,iiio,ooo67l*Mt7/ 

AT;."#ttioioosDo:o

Lo;i.ir, , Ne "ur.^ffi "b";;AA;;il*r;r"o.ejcomments. Nc decided to wait roi itreir comments and defer the case.it

|

| IHQ File     ~~~~~~
怒91Ю 1/81/05υ Oo415/AM17

‐  HQ File

190:01/81/o50/Oo590/AM17/

1 :DecisiOn:NC Observed
comments.NC dccided tO

'Decision : NC oUr".ved that
comments. NC decided to wait

RLA File
: :1 0/24/040/00068/ AM]IT /

IPIGMENTs LIMITED

I良LA lil`

102/24/040/oo142/AM17/

Mect No/Datc:1/8ト
IALC2/2017
105.04.2017

1Lic.No/Date:loloo59638
125.lo.2016

IM881ヽ。/Daお:i/8i:~
IALC2/2017
05.04.2017

Lic.No/Date:021020711'

128.lo.2016

隅可
|ll:li:i:l;li:~｀ |

lo DeitY fOr

Status:

Deferred

Defer Date:

16.05.2017

DeitY fOr

‐Status:

IDeferred

Defer Date: |

16.05.2017  1

MSME fOrl

Status:

DeFerred

Defer Date: ‐

16.052017

MSME fOr

-application for the above AA has been referred
for their comments and defer the case.

一

〇

| IThe Case stands deferred t0 16.05.2017.

「

巨
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that applicatiOn fOi th`五
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`c`n referr`dt。

wait fOrtheir cOmments and defer thc casc.
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Casc No.:14/18/81-AI′ C2/2016  Party Namc:ICON POWER
SOLUTIONS PVT LTD

Mect No/Datc:1/8ト

ALC2/2017
0504.2017

Lic No/Datc:0510400322

28.102016

Status:

Deferred

Defcr Datc:

1605.2017

to DenY for

Status:

Deferred

Dcfer Datc:

16.05.2017

MSME for

HQ Filc

92 :01/81/050/00365/ANl17/

Dccision:NC observed
comments.NC decided to

RLA File

105/23/040/00353/AM17/

that application for the above AA has been referred

wait for their comments and defer the case.

Thc case stands deferred to 16.05.2017.

Casc No.:22/24/81-ALC2/2016 Party Name:MANASH KUMAR'Meet No/Date:1/81‐
PAUlン                ALC2/2017

0504.2017

HQ File

93 101/81/050/00595/AM17/

RLA Filc

:02/24/040/00149/AM17/

ILic No/Date:0210207H5

102.11.2016

Decision : NC observed that application for the above AA has been referred to

comments. NC decided to wait for their comments and defer the case.

l'he case stands deferred to 16.05.2017.

CaseNo.:l/l/8l.Al,C2l201 7 ParryName:THERMoCABLES MeetNo/Date:l/81-
LIMII'ED ALC2I2OI1

05.04.2017

IlQF.ileRLAF.ileLic.No/Date:0910064392DeferDate:
:01/81/050i00638/AMl7/ :0912410401002821AM171 l6'l l'2016 t6'05'2017

Decision : NC decided to ask the firm to submit information as per DIPP UO No'

12l2ll2}l7-TSW/94 dated 0510412017 as under:

l. voltage rating and insulating & sheathing materials for export items at Sl' No' 1 to 26'

e4 ;. a;;ffi;; "i'-ip"n 
items at 5t. No. I to i6 has been given in Sq. meter, the same mav be

clarified and correct UOM may be given'

3. Detailed calculations for the ,"q.iir"..rt of each raw material, export product wise

supported by the cross sectional diagram of the cable/Buyers data sheet'

4. Net weight Per KM of each Cable

5. Material balancing viz. net content of each imported and indigenous input, export product

wise, per KM of exPort Product'

'l'he case stands deferred to 16.05'2017'

Casc No。 :12/21/81-ALC2/2016 Party Namc:STERLING
EXPOR′「 S

Status: case

deferred

Status:

Deferred

Defer Date:

16.05.2017

MSME for

Mcet NO/Datc:1/81‐

ALC2/2017
05.04.2017

g5HQFileRLAIrileLic'No/Date:0510400488
:01/81/050i00 496l t\Mlll :05l24l04}l0O35gl AM|T l 25 '11 '2016

Decision : NC observed that application for the above AA has been referred to

comments. NC decided to wait for their comments and defer the case.

″ 25
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The case stands deferred ro 16.05.2017.

Case No.:`/24/81-ALC2/2016

HQ Filc

:01/81/050/00579/AM17/

Decision :NC decided to
12/21/2017¨TSW/96 dated

Party Namc:APAR
INDUSTRIES LIMITED

RLA File

:03/94/040/00772/AM17/

ratify the norms for the

05/04/2017 as under:

Mcct No/Datc:1/8ト

ALC2/2017
05.04.2017

Lic.No/Datei031 0809779

!3.12.2016

Approved

above AA as per DIPP UO No.

1.

2.

96  3.

4.

Net Weights Of 1600 Kgs.,1200 Kgs.,1371 Kgs.,8866 Kgs.,120304 Kgs.&2222 Kgs.
may be specined、vith the quantities Of expOrt products from SI.No l t0 6 rcspcctively
Words``Aluminium PVc cOncentric cable with COppcr cOmmunication wircs'' may
be sufnxed with the description ofexport itern at sI.NO.5。

殿TR∬譜嚇llTぶ l[.ヽち婦lCwp釘
ⅧК Ro《8 mm dttBC.Grado may

gs. as  I.ol Kgs./Kg content in the expOrt
products at SI.No.4,58こ 6.

Quantity of import item at Sl. No Z viz. primary
as 13618 Kgs. for export products at SI. No. I
Table No. 5.

Unalloyed Aluminium may be allowed
to 3 & 5, taking clue from Engineering

6お鵬憶
・
衡柵 鳳Ψ∬留Y胃

憾 並 il薪脅鮮
%llttg

contentin the expOrt prOducts at Sl.No.3,

RA may take suitable cOnsequential actiOn accOrdingly.

Case No.:2/24/81‐ALC2/201`  P五た,ヽ a島

`:Aζ

ζёёiÅ十i3D   ,Mect No/Datc:1/8ト
PIGMENTS LIMITED ALC2/2017

05.04.2017
HQ File

:01/81/050/00575/AM17/

HQ File

:01/81/050/00581/AM17/

Decision:NC Obscrved
Comments.NC decided to

RLA F‖ e
:02/24/040/00177/AM17/

RLA File

:29/24/040/000o4/Aヽ 417/

Lic.No/Datc:0210207204

15.12.2016

Meet No/Date:1/81‐

ALC2/2017
05.04.2017

Lic.No/Date:2910o25272

21.12.2016

Status:

Deferrcd

Defer Date:

16052017

tO MSME fOr

Status:

Dcfcrrcd

Defcr Date:

16.05.2017

tO MSME fOr

、|::、.:“ :|キ=thl

Decision : NC observed that application for the above AA has been referred
comments. NC decided to wait for their comments and defer the case.

The case stands deferred to 16.05.2017.

Case No.:8/24/81-ALC2/2016  Pll,Name:AsA6KA

EXPoRTS,

98

that application for the above AA has been referred
wait for their comments and defer the case.



′
「 he case stands dcfcrrcd to 16.05.2017.

Casc No.:21/24/81‐ ALC2/2016 Party Name:MANASH KUMAR‐ Meet No/Datc:1/8ト
PAUL                IALC2/2017

105.04.2017

HQ Fi:e

99 :01/81/050/00594//ヽ
M17/

RLA「 ile
:02/24/040/00192/Aヽ 417/

Lic.No/Date:0210207229
03.01.2017

Mcct No/Date:1/8ト

ALC2/2017
05.04.2017

Status:

Deferred

Defer Date:

16.05.2017

MSME forDecision : NC observed that application for the above AA has been referred to

comments. NC decided to wait for their comments and defer the case.

l'he case stands deferred to I 6.05.201 7.

CascNo.:4/l/81-ALC2/2011 PartyName:ASSOCIATED MeetNo/Date:l/81-
CABLES PVT. LTD. ALC2IZOI1

05.04.2017

He Irile RLA File Lic.No/Date:0310810350 Defer Date:

:01/81/050/00 64111\M171 :03l94l040l00g14lAMl7l 05'01.2017 16'05'2017

Decision : NC decided to ask the firm to submit information as per DIPP UO No'

1212112017-'l'SW/100 dated 0510412017 as under :

l. Revised list of export products giving specifications of each cable including conductor

100 /insulation/armouring/sheathingmaterialsetc. andvoltagerating'

2. Detailed calculations f,or the requirement of each raw material, export product wise

supportcd by thc cross sectional diagram ofthe cable/ Buyers data sheet'

3. 'l'otal net weights of each cable incl-uding the net weights of all inputs (imported as well

indigenous, except packing materials)

4. Material balancing viz. net content of each imported and indigenous input, export

product wise.
5. 

:fotal requirement of each raw material, export product wise, in a tabular form

'l'he case stands deferred to 16.05.2017'

Status:
Deferred

Status:
Deferred

1,Sド YAP
T,0

case No.:5/24/81-ALC2/2016  Party Name:APAR
INDUSTRIES LIMITED

IIQ l.'ile RLA File Lic.No/Date:0310810369 Defer Date:

:01/81/050/00 518tAMlll :031941040100880/AM17/ 06'01'2017 t6'05'2017

l)ccision : NC dccided to ask the firm to submit information as per DIPP UO No'

1212112017-'l'SW/l0l dated 0510412017 as under :

r0l

l. Detailed calculations for the requirement of each raw material, export product wise

supported by the cross sectional diagram of the cable/ Buyers data sheet'.

2. l'otalNet weights of each cable inc'iuding the net weights of all inputs (imported as well

indigenous, exccpt packing materials)

3. Material balancing viz-. net content of each imported and indigenous input' expott

product wise.

<a*<r fHu reau.rlr sINGH
gq qg1ftr{srrtt frqs qrsi=

Deoutv Dlrector General of For€19n TEdc
tffi arrqrc qrifr.r<-frG=.
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4. Total requirement of each raw material, export product wise, in a tabular form

The case stands deferred to 16.05.2017.

102
Decision : NC decided to ratify the norms for the
1212112017-TSW/102 dated 0510412017 as under :

IRA rnay takc suitable cOnsequential action accOrdingly.

Case No.:1/24/81‐ALё2/2616  Plly｀ aふ 8:AヽOiL ёAЁ LЁξ
PVT.LTD.,

Case No。 :11/1/81-ALC2/2017  Party Namc:JAY BHAヽVANI
.METALINDUSTRIES

Meet No/Datc:1/81-

ALC2/2017
05.04.2017

Lic.No/Date:0310810393

Approved

09.01.2017

abovc AA as per DIPP UO No.

Mect No/Datc:1/8ト

ALC2/2017
05.042017

.Lic.No/Date:0210207242

Approved

‐10.012017

above AA as per DIPP Uo No.

No.1&2.
l dじ
217.48

aHo、vcd as

as applied

as clairned

HQ File

:01/81/050/00648/AM17/

HQ Filc

:01/81/050/00574/AN417/

HQ File

:01/81/050/00655/AM17/

RLA File

:03/94/040/00896/AM17/

RLA File

:02/24/040/00183/AM17/

RLA Filc

:03/95/040/00773/AM17/

l. Quantity of import item may be allowed as applied for i.e. 29001.57 Kgs. as
1.02 Kgs./Kg. content in export items.

Decision : NC decided to ratify the norms for the
1212112017-TSWl03 dated 05lo4l2ol7 as under:

＾
υ
1 1・
WOrds“ 1.l KV"may be specined wLh the desc面 ption Of expOrtitems at Si.

1 2.Nct weight Of export itcms at SI,No. 1 & 2 may bc specined as 162.4 MT

'    MT respectively.

1 3.Quanttty of import item at SI.No l viz.Aluminium Wire Rod may be

‐   282.601 MT asl.ol Kgs./Kg.cOntent in export items at SIo No.I`に 2.
4.Quantity of import item at Sl.No 2 宙z.xLPE COmpound may be a110wcd

‐等よ:・」‖i079 MT asi.o4Kg&/Kg.cOntett in export ttems tt sl.No.&2
RA rnay take suitable cOnsequential actiOn accOrdingly.

Case No.:18/1/81-ALC2/2017 Party Namc:METAL PORT   Mcel
:No/Datc:1/8卜ALC2/2017 c10scd

05.04.2017

Lic.No/Date:0310810435
1001.2017

104 Decision : NC observed that above AA has been issued by the RA, Mumbai on Repeat
Basis vide their letter No.03lg5/0401773/AMl 7/34g dated I 0.01.2017. Accordingly, NC
decided to close the case.

RA may take suitable consequential action accordingly.
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Case No。 :12/1/81-Alノ C2/2017  Party Name:JAY BHAWANI
METALINDUSTRIES

HQ Filc RLA Flle

:01/81/050/00649/AM17/       :03/94/040/00923/AM17/

Dccision:NC decided to ratify the norms for
12/21/2017-TSW/105 dated 05/04/2017 as under:

casc No.:25/1/81-Alノ C2/2017  Party Namc:TIRUPATI
PLASTOMATICS PVT

HQ File

LIMITED

RLA F‖ e

:01/81/050/00662/AN417/       :13/24/040/00038/AM17/

Dccision:NC dccidcd to ask the flrm to submit
12/21/2017-1｀ SW/106 dated 05/04/2017 as under:

Mcet No/Date:1/8卜       Approved
lALC2/2017
05.04.2017

Lic.No/Datc:0310810451
111.01.2017                .

the above AA as per DIPP UO No.

Meet No/Date:1/81‐

ALC2/2017
05.04.2017

Lic.No/Datel13 1 0048525  Defer Datel

12.012017              16.05.2017

information as per DIPP UO NO.

Mcet No/Date:1/81-

ALC2/2017
0504.2017

Lic.No/Date:0310810530

Approved

16.01.2017

the above AA as per DIPP UO No.

l t0 16 rnay be specifled as under:

I . Quantity of import item may be allowed as applied for i.e. 102000 Kgs' as l'02 Kgs'/Kg'

content in export items.

RA may take suitable consequential action accordingly'

Status:
Deferred

r06

l. Detailed calculations for the requirement of each raw material, export product wise

supported by the cross sectional diagram of the cable/Buyers data sheet'

2. Nct weight Per KM of each Cable

3. Material baiancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product'

'l'he case stands deferred to 16.05'2017'

case No.:3/1/81-ALC2/2017  Party Name:APAR
INDUSTRIES LIMITED

HQI↑ ile

:01/81/050/00640/AⅣ l17/       1

1)ccision : NC decidCd tO

12/21/2017‐TSW/107 dated

RLA Filc

:03/94/040/00931/AM17/

ratif17 the norms fOr

05/04/2017 as under:

107 l. Nct Weights of export products from Sl' No

crerdter fH! /BALJtr stNGH
rsq qETRvrcr frvr rqrcrrq

D€puty DlEctor General ot Forelgn T€do
frvr qrqn qEfiffifia-rT

Dlrectorate GeneEl of Forelgn TEde
?rrFFq q'.i ggrrr qaraq

Mlnlstry of Commorce & lndustry
ssri .Tq-q- .ri fE-.d1-rroorr

Udyog Bhaw{in, Nerv Delhi-11nol'l

SI.

No.

Net ExPort
weight (Kgs.)

Sl.

No.

Net ExPort
weisht (Kgs.)

SI.

No.

Net ExPort
weight (Kgs.)

l 25352 7 23037 13 493

つ
４ 26916 8 42385 14 1769

Ｏ
Ｄ 10655 9 1540 15 24661

4 12454 10 21668 16 280
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5 692 512
6 78 つ

乙 947

‐2.Quantity ofimport hem at sI.Nol宙 zo COppcr wire Rod(8 mm dia)(E.C.Gradc)may

l   be aHOヽVed as applied fOr i.c.49623.08 Kgs,as  l.ol Kgs./Kg cOntent in thc cxpOrt

products at SI.No. It0 6,1l t0 14 2%16.

3.Quantity of import item at Sl.No 2 viz.P面 mary una1loyed Aluminium may be

l :IW:lsT∬常17瞥 |「」【
1&68 Kg&,as L01 Kgゞ Kg content h tte expOn

l げ 縄 場霧
/Kg cOmem h meexpO■ prOducts tt sI.No.3b5,7b10&15,as claimed

i器11器1鸞掛i:1導∫ぼ
YilTl蹴ltttl浩粋

J穐

cottm mぬ e exp。.「。du∝s at sl.NQlち 3・ |」l:ュlF縫肌 J‖聟 iS L“
KトノKg

RA rllay take suitable cOnsequential actiOn accOrdingly.

Case No.:20/24/81¨ ALC2/2016 Party Name:MANASH KUMAR IMcetNo/Date:1/81‐
PAUL ALC2/2017

105.04.2017

Lic.No/Date:0210207257
1701.2017

Status:

Defcrrcd

DcfcSr Datc:

16.052017

MSME fOr

HQ Filc

108':01/81/050/00593/AM17/

HQ File

:01/81/050/00656/AM17/

RLA File
:02/24/040/00207/AM17/

RLA Filc
:03/95/040/Oo816/AM17/

05.042017

Lic.No/Date:0310810569
17.01.2017

Mect No/Date:1/8ト

ALC2/2017
05.04.2017

Lic.No/Datc:0310810638

19.01.2017

Decision : NC observed that application for the above AA has been referred tocomments. NC decided to wait for their comments and defer the case.

The case stands deferred to 16.05.2017.

Case No.:19/1/81¨ALC2/2017 Party Name:METAL PORT. Mcet No/Date:1/81‐ ALC2/2017 Closed

t09 Decision : NC observed that above AA has been issued by the RA. Mumbai on Repeat

m:J'i;",,1..:;:,:::)" o3tss/040/Bt6tAM:T/348 dated r7.01.2017. Accordingly, NC

RA may take suitable consequential action accordingly.

Case No.:12/24/81‐ ALC2/2016 Party Name:KIRTANLAL
STEEL PRIVATE LIMITED Status:

Dcferrcd

Defer Date:

1605.2017

HO責
0 1ilさ               lkLA rilさ
:01/81/050/00585/AM17/

1:03/94/040/Oo928/AM17/

Decision:NC Observed reply subttitiさ とも,th6 1:“

…
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dccided to ask the flrm to subrnit complete documents

the casc.

´
I｀he casc stands dcferred to 16.05.2017.

Case No.:13/24/81-ALC2/2016 Party Name:KIRTANLAL
STEEL PRIVATE LIMITED

for examination of the case and defer

Meet No/Date:1/8ト

ALC2/2017
05.04.2017

RLA F‖ e

:03/94/040/00927/AM17/

Lic No/Date:0310810637  Dcfer Date:

19.01.2017 16.05.2017

reply submitted by the firm is incomplete n(without enclosures). NC

to submit complete documents for examination of the case and defer

Status:
Deferred

HQ File

:01/81/050/00586/AⅣ l17/

Dccision:NC observed
decided to ask the rlrm

thc case.

HQ File

:O1/81/050/00639/AM17/

HQ「 ilC
:01/81/050/00644/AM17/

Case No.:27/1/81‐ALC2/2017

114

HQ「 ilC
:01/81/050/00664/AM17/

RLA Filc

i02/24/040/00215/AM17/

RLA Filc

:03/94/040/00968/AM17/

Party Name:WELSPUN
WASCO COATINGS
PVT.1ン TD.

RLA Filc
:37/24/040/00008/AM17/

Approved

Lic.No/Date:0210207266
.20.01.2017

above AA as per DIPP UO No.

may be specifled as 52.267 MT,

′
I｀ he case stands defcrred to 16.05。 2017.

Casc No.:2/1/81-ALC2/2017   Party Name:ANVIL CABLES  Meet NO/Date:1/8ト
PVT.LTD.,             ALC2/2017

0504.2017

Decision : NC decided to ratify the norms for the

l2l2ll2}l7-TSW/l l2 dated 0510412017 as under:

l. Net weight of export items at Sl. No. 1,2 & 3

Case No.:7/1/81-ALC2/2017  Party NameiCHANDAN
STEEIン LITИ ITED

19.695 MT & 105.04 MT respectively.

2. Word "2.64 mm & 4 mm diameter" may be suffixed with the description of import item

and its quantity may be allowed as 178.i22 MT as l.0l Kgs./Kg. content in export items'

RA may take suitable consequential action accordingly'

Mect No/Date:1/81‐

ALC2/2017
05042017

Lic.No/Date1031 081 0663

20.012017

Meet No/Date:1/81‐

ALC2/2017
05.04.2017

Lic.No/Date:3710002667

20012017

Status:

Deferred

Defer Datc:

1605.2017

tO MOS for

Approved

Decision : NC observed that application for the above AA has been referred

comrnents. NC decided to wait for their comments and defer the case.

'l'he case stands deferred to 16.05.2017.
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Decision : NC decided to ratify the norms for the above AA as per DIPP UO No.
1212112017-TSW/I l4 dated 0510412017 as under:

I . Quantity of export item may also be specified 21470 Meters in addition to its weight.
2. Following may be added with the description of export item:

"Alloy Steel Pipe Size: oD 42'inches x 31.75 mm(wr); cwC density 3365 Kgs./
mtr3 ;No. of Anodes: 40"

3. Following may be added with the description of import item at Sl. No. l:' "Size: OD 42 inches x31.75 mm(WT)"
4. Word "Relevant" may be prefixed with the description of import item at Sl. No.l and its

quantity may be allowed as 17400 MT ( 21470 Meters) on net to net basis.
5. Quantity of import item at Sl. No. 2 viz. Cement may be allowed as 3422 MT as 1.05

Kgs./Kg. content in export item.
6. Quantity of import item at Sl. No. 3 viz. Iron Ore may be allowed as 14449 MT as I .05

Kgs./Kg. content in export item..
7. Quantity of import item at Sl. No. 4 viz. Sand may be allowed as 951 MT as 1.05

Kgs./Kg. content in export item.
8. Word "Relevant" may be prefixed with the description of import item at Sl. No.5 and its

quantity may be allowed as 95458 Sq. meters as 1.05 Sq.mtrs./ Sq.mtrs. content in
export item.

9. Quantity of import item at Sl. No. 6 viz. Adhesive may be may be allowed as 1.05
Kgs./Kg. content in export item.

10. Quantity of import item at Sl. No. 7 viz. Anode may be allowed on net to net basis
with accountabi lity clause.

RA may take suitable consequential action accordingly.

Case No.:28/1/81‐ALC2/2017  Party Name:WELSPUN     Mect No/Datc:1/8ト

IWASCO CoATINGS      ALC2/2017
PVT.LTD.              05.04.2017

HQ File              RLA File Lic.No/Datc:3710002666
:01/81/050/00665/AM17/       :37/24/040/00007/AM17/       20.01.2017

Decision:NC decided tO ratify the nOrms for thc abOve AA as per DIPP Uo NO.
12/21/2017¨TSW/115 datcd o5/04/2017 as undcr:

H5夕 路]:織ボ諄腎盤鼎f鷺鷺∬:辮マ織幣寵λr測
山bn tO itt wd山 .

``Non‐Alloy SteeI Pipe Size:oD 42 inches x 31.75 mm(WT);CWC density 3365
Kgs./mtr3;No.OfAnodes:40''

3. FoHowing rnay be added、vith thc dcscriptiOn ofimport itcm at si.No. 1:

“Size:oD 42 inches x 31.75 mm(WT)"

4. WOrd``Relevant"rnay be prenxed with the descriptiOn ofimport itcm at SI.No.l and

its quantity may be a110wcd as 17400 MT(21470 Meters)On nettO nct basis.

Approved

、  
・
≒



5. Quantity of import item at Sl. No. 2 viz. Cement may be allowed as 3422 MT as 1.05

Kgs./Kg. content in export item.
6. Quantity of import item at Sl. No. 3 viz. Iron Ore may be allowed as 14449 MT as

1.05 Kgs./Kg. content in export item..

7. Quantity of import item at Sl. No. 4 viz. Sand may be allowed as 951 MT as 1.05

Kgs./Kg. content in export item.

8. Wbrd "Relevant" may be prefixed with the description of import item at Sl. No.5 and

its quantity may be allowed as 95458 Sq. meters as 1.05 Sq.mtrs./ Sq.mtrs. content in

export item.
9. euantity of imporr item at Sl. No. 6viz. Adhesive may be may be allowed as 1.05

Kgs./Kg. content in exPort item.

10. elantity of import item at Sl. No. 7 viz. Anode may be allowed on net to net basis

with accountabi lity clause.

RA may take suitable consequential action accordingly.

Case No.:19/24181-ALC2t2Ol6 PartyName:KRITIKA WIRES MeetNo/Date:l/81-
PRIVATE t.lMlrED 

t;'1:::r'l
HQ File RLA File Lic.No/Date:0210207274

,,u ,oiltvosot005g2tAMnt :02t24t040t000s6/AMl6/ 24.0t.2017

Decision : NC decided to ask the firm to submit information as per MOS UO No.

'fD dated 28.02.2017 (copy enclosed).

'l'he case stands det-erred to l6'05.2017.

Case No.:15/1/81-ALC2/2017  Party Name:LUXFER UTTAM Meet No/Date:1/8ト
INDIA PRIVATE LIMITED   ALC2/2017

.05.04.2017

Status:

Deferred

Defer Date:

16.05.2017

2(4)/2017-

117

HQ File RLA File

:01 /8 I /050/00 6521 AM|T I :0512310401004101 AMIT I

Decision : NC decided to ask the firm to submit

12l2ll2}l7-TSW/l l7 dated 0510412017 as under :

1.

case No.:16/24/81‐ ALC2/2016 Party Name:SHARP WIRE
INDUSTRIES(lNDIA)

l18                     PRIVATE LTD。 ,

HQI'llC                RLA File

Status:
Deferred

Lic.No/Datc:0510401391  Dcfer Datc:

27.Ol.2017              16.05.2017

information as per DIPP UO No.

Meet No/Date:1/8ト

ALC2/2017
05.04.2017

Lic.No/Date:0410162766

Approved

う
乙

Difference in export items and import items with details of manufacturing operations

on import items, if anY.

Details of any other inputs in export items, imported or indigenous, if any, with value

thereof.

'l'he case stands deferred to 16.05.2017.

,三:当」れも`。・hi
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:01/81/050/00589/AM17/       :04/24/040/00185/AM17/

Decision:NC decided tO ratify thc nOrms for
12/21/2017-TSW/118 dated o5/04/2017 as under:

101.02.2017               1

thc abovc AA as pcr DIPP uo No.

Taking clue from SIoN C‐ 1172,Advancc AuthorizatiOn may be ratifled as

‐1.Quantity Of impOrt item at Sl.No.l may be a110wed as applied fOr i.c.

1.08 Kgs./Kgo cOntent in the exportitem.

‐2.Quandty of impo■ item at sIoNo.2 may be a110wcd as applicd fOr i.e.
1   1.05 Kgs./Kg.cOntent in the exportitcm.

RA may take suitable cOnscquential actiOn accOrdingly.

Case No.:13/1/81-ALC2/2017  Party Name:JsT sTESALIT   Meet No/Date:1/8ト

TRANSFORMERS PvT.LTD., ALC2/2017

05.04.2017

under:

28080 Kgs. as

14700 Kgs. as

Status:
Deferred

Status:
Deferred

Lic.No/Date:2210015646 ‐Dcfer Datc:
06.02.2017 16.05.2017

Decision : NC observed that application for the above AA has been referred to DHI for
ll9 comments' DHI has requested for submission of following information for examination of thecase :

i. Catalogue of export product & inputs.ii. Material balancing
iii' calcuration of raw materiars rinked with export product rating.

The case stands deferred to 16.05.2017.

HQ File

:01/81/050/00650/AM17/

HQ File

:01/81/050/00646/AM17/

Decision:NC decided tO
12/21/2017-TSw/120 dated

RLA File
i22/24/040/00o99/AM17/

RLA File

:05/23/040/00342/AM17/

ask the nrrll to subnlit

05/04/2017 as under:

Party Name:CENTURY

120 l' Detailed calculations for the requirement of each raw materiar, export product wisesupported by the cross sectionar diagram of the cabreiBuyers data ,rr.".2. Net weight per KM of each Cable
3' Material balancin g viz. net content of each imported and indigenous input, expor.tproduct wise, per KM of export product.
4' Total requirement of each riw material, export product wise, in a tabular form.

The case stands deferred to 16.05.2017.

Case No。 :9/1/81-ALC2/2017  11:Ay｀ amc:ЁLkAヤ
TELELINKS LTD.

Mect No/Datc:1/81-

ALC2/2017
05.04.2017

Lic.No/Datc:0510401602 Defcr Date:

10.02.2017              16052017

infOrmation as pcr DIPP uo No.

121 casc No.:6/1/81-ALC2/2017

34
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HQ File

:01/81/050/00643/AM17/

Decision : NC obscrved that application for the above AA has bcen referred

comments.NC dccidcd to wait fortheir comments and deferthe case.

1｀hc casc stands defcrrcd to 16.05.2017.

Case No.:10/1/81¨ALC2/2017  Party Name:FC1 0EN       Mect No/Date:1/8ト
CONNECTORS LIMITED    ALC2/2017

05.042017

HQ「 ile
:01/81/050/00647/AM17/

HQ Filc

:01/81/050/00658/AM17/

METAL RECYCLING
PRIVATE LTD.

RLA File

:05/23/040/00514/AM17/

RLA Filc

l10/24/040/00104/AM17/

RLA File

:13/24/040/00050/AM17/

'ALC2/2017

105.042017

1Lic.No/Date:0510401631

14.02.2017

Lic No/Date:1010059721

15.02.2017

Lic.No/Dtte:1310048563

1702.2017

‐Deferred

Defcr Date:

16.05.2017

tO MSME for

Status:

Deferred

Defer Datc:

16.05.2017

to DeitY for

Status:

‐Deferred

Defcr Datc:

1605.2017

tO MSME for

Status:
Deferred

う
４

Decision : NC observed that application for the above AA has been referred

comments. NC decided to wait for their comments and defer the case.

'l'hc casc stands deferred to 16.05.2017.

CaseNo.:20/l/81-Al.c2l20l7 PartyName:RAJPUTANA MeetNo/Date:l/81-
INDUS'|RIES PVT.LTD. ALCZIZOI7

05.04.2017

Approved

Lic.No/Date:1310048564HQ Filc                RLA File
:01/81/050/00657/AM17/       :13/24/040/00056/AM17/       17.022017               .

Dccision:NC decidcd to ratify the norms for the above AA on repeat basis as per their

123 adVance authorization No.1310048376 dated 09.09.2016 ratiflcd  in mceting datcd
07.03.2017 as per DIPP UO No.12/21/2017-TSW/123 dated 05/04/2017 as under:

L::潟
軋l:[』潔∫::t∬::u需留iVな/41朧‖

e:計
etiぶ札∫
°pp∝

RA may take suitable consequential action accordingly.

Casc No.:21/1/81-ALC2/2017  Party Name:RSI SWITCHGEAR‐ Mcet No/Date:1/8ト

PRIVATE LIMITED        ALC2/2017
05.04.2017

124

Decision : NC observed that application for the above AA has been referred

comments. NC decided to wait for their comments and defer the case.

'l'he case stands deferred to 16.05.2017.

Case No.:24/1/81¨ALC2/2017  Party Name:WAGO PRIVATE .Mect No/Date:1/81-
ALC2/2017LIMITED125
05.04.2017
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HQ Filc              RLA Filc
:01/81/050/00661/AM17/       :05/24/040/00552/AM17/

Decision :NC decided to ask the flrm to submit
12/21/2017-TSヽ V/125 dated 05/04/2017 as under:

Lic.No/Date:0510401741  Defcr Date:

21.02.2017              16052017

information as per DIPP UO No.

l. Information in respect of Sl. No. 3, 8 & 9 of Standard Deficiency Format.
2. Information in respect of Sl. No. I I of Standard Deficiency Format for import item at

Sl. No.3.

The case stands defelTed t0 16.05.2017.

Case No.:14/1/81-ALC2/2017  Party Name:KUMAR
INDUSTRIES

HQ File RLA File

Meet No/Date:1/81‐

ALC2/2017
05.042017

Lic No/Datc:0510401775

Approved

Status:
Deferred

Lic.No/Date:0510401771  Dcfcr Datc:

‐23.02.2017              16.05.2017

informatiOn as per DIPP UO No.

126

127

:01/81/050/00651/AM17/       105/23/040/00558/AM17/       23.02.2017

Decision:NC decided to ratify the norms for thc abOve AA as per DIPP UO No.
12/21/2017-TSW/126 datcd 05/04/2017 as under:

l. Words "containing 197000 Kgs. of Stainless Steel Grade 201" may be suffixed with the
description of export item.

2. Words "of relevantthickness and grade" may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e. 216700 Kgs. as l.l0 Kgs.iKg.
content in export items.

RA may take suitable consequential action accordingly.

Case No.:16/1/81-ALC2/2017  Party Name:LUXFER UTTAM Meet No/Date:1/8ト

INDIA PRIVATE LIMITED   ALC2/2017

05.04.2017

HQ File               RLA File
:01/81/050/00653/AM17/       :o5/23/040/00548/ANl17/

DecisiOn:NC decided to ask the nrm to submit
i2/21/2017-TSW/127 dated 05/04/2017 as under:

1.

Thc case stands dcferred tO 16.05.2017.

Case No.:23/1/81¨ALC2/2017  Party NameiVIJAY STEELS

つ
４

Difference in export items and import items with details of manufacturing operations
on import items, if any.

Details of any other inputs in export items, imported or indigenous, if any, with value
thereof.

128
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HQ Filc               RLA File
:01/81/050/00660//ヽ M17/       :05/24/040/00599/AM17/

Dccision:NC decidcd to ratify the norms forthe above

No.12/21/2017-TSW/128 dated 05/04/2017 as undcr:

Lic.No/Datc:0510401767

23.02.2017

AA on repeat basis as pcr DIPP UO

l. Words "containing 49000 Kgs. of Stainless Steel Grade 20l" may be suffixed with the
description of export item at Sl. No. l.

2. Words "containing 24000 Kgs. of Stainless Steel Grade 4l0" may be suffixed with the
description of export item at Sl. No. 2.

3. Words "of relevant thickness and grade" may be suffixed with the description of import
item at Sl. No. I and its quantity may be allowed as applied for i.e. 53900 Kgs. as

I .10 Kgs.iKg. content in export items at Sl. No. I .

4. Words "of relevant thickness and grade" may be suffixed with the description of import
item at Sl. No. 2 and its quantity may be allowed as applied for i.e. 26400 Kgs. as

I .10 Kgs./Kg. content in export items at Sl. No. 2.

I{A may take suitable consequential action accordingly.

Casc No。 :17/1/81-ALC2/2017  Party Name:METAL
ENGINEERING&

HQ Filc

:01/81/050/00654/AM17/

TREATMENT CO.PVT.LTD.,

RLA File

i02/24/040/00230/A～ 117/

Meet No/Date:1/81‐

ALC2/2017
05.042017

Lic.No/Date:0210207414

27.02.2017

Status:

Deferred

Defcr Date:

1605.2017

tO MSME for
129

f)ecision : NC observed that application for the above AA has been referred

comments. NC decided to wait for their comments and defer the case'

['he case stands del'erred to 16.05.2017.

OFFLINE AGENDA FOR MEETING NO.01/81 DATED 05.04.2017
ACTUALLY HELD ON 06.04。 2017

Casc No.AR¨ l M/S.SAKSHIIMPEX,LUDHIANA
Ⅳleeting No.1/81 HO File No.01/81/162/706/AM13/PRC/DES:II

Datcd:-05.04.2017 Noida SEZ Filc No.12-398/2007-100%EOU/

Subiect:- Fixation of SION under 100°/OEOU.

ffitreplyofthefirmwasbeenreferredtoC&PCforcomments.
NC decided to await their comments and defer the case.

1｀he case stands dcferred to 16.05.2017.

Casc No.AR‐ 2 M/S.LEITWIND SHRIRAM MANUFACTURING LIMITED
Mecting No.1/81 HQ File No.01/81/50/194/AM14/DE型

1)atcd:-05.04.2017 RA Filc No.04/24/040/00071/AMi4

Sub.iect:- Arnendmlnt/Modification of norms in respect of Advance

Authorization No. 0410147961 dated I 5.07.201 3.
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Decision:NC observed that DHI宙 detheir UO No.3(39)/13-TSW(B)dated 20.02.2017

has inforined that Export Product is electrical motor which relates to DIPP.NC decidcd

to forward the complete documents to DIPP for cOrnments and defer the casc.

The case stands deferred to 16.05.2017.

Case No.AR… 3 M/S.CROMPTON GREAVES LIMITED
Mceting No.1/81 HQ File No.01/86/050/000323/AM14
Dated:-05.04.2017 RA Filc No.03/94/040/00758/AM13
Subject:- Modification of ratified Norms in respect of Advance

authorization No. 03 107 49939 dated I 7 .09.2013.
Decision : NC observed that company has requested for the ratification of above AA
import item 1 to 4 as per SION C-284 and remaining items on net to net basis. NC
noted that export product is not covered under SION C-284 for the above AA. NC
decided to ask the firm to recheck their documents and defer the case.

The case stands deferred to 16.05.201 7.

Case No.AR-4 M/S.TRIDENT TOOLSIッIMITED
Mecting No.  1/81 HQ File No.01/81/050/00270/AM14/
Dated:-05.04.2017 RA File No.03/95/040/00253/AM14/

Subject:- Fixation of norrns in rcspect of advancc authOrization no.

0310743492 dated 30.07.2013.

Decision:NCobservedthatrepreSentationinttre
MSME for comments. NC decided to await their comments and defer the case.

The case stands deferred to 16.05.2017.

Case No.AR-5 M/S,MC coM INDUSTRIES_(INDIA)PRIVATE LIMITED
Meeting No.  1/81 HQ File No.01/81/050/00474/AM13/
Datedi-05.04.2017 RA File No.03/95/040/00818/AM13/
Subject:- Ratincation Of norms in rcspect

0310721688 dated 22.01.2013.
of advance authorization no.

Decislon:NC decided tO ratify the nOrms forthc abOve AA as pcr O/O DC(MSME)U0

No.30(105)/13¨ME dated 15.03.2017(copy enc10sed).

RA may take suitable cOnsequential actiOn accOrdingly.

Case No.AR-6 BoR.INDUSTRIES LIMITEDM/S
Meeting No.1/81 JQ File No.01/81/050/60372/AM13/DES― H
Dated:_05.04.2017 RA File No.05/23/040/00309/AM13/
Subject:- Modiflcation/amendment Of ratifled norms in respect of Advancc

AuthorizatiOn No.0510338300d21eH 06 11 ,01つ
Lrectslon: I ne case
requested to give thei

ras drscussed in the NC meeting and technical authoritiei was
comments for finalization of the above case.

-rq-frq Riu zsau.rlr stNGHsq qgrRvro Rvr rqrcrr<
,uty Oletor Genersl of Forelgn TEde
*Vr uficnq qEnfrsrrmq
,ctorate G€neEl of Forelgn TEd6
rrFrsq \'.i g-dfr1 d=.r-'=xL ,istry of Comm€rce & lndustry
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I The casc stands deferred to 16.05.2017.           |

Casc No.AR¨ 7 M/S.NEOSTAR STEEL TUBES PVT.LTD.
Meeting No. 1/81 HO Filc No.:01/81/050/00298/AM15/

Dated:-05.04.2017 RLA File:04/24/040/00074/AM14/

Subjcct:- Modification of ratified norms in respect of Advance
Authorization No. 04101 47871 dated 09.07 .2013.

Decision: The above case has been reviewed in the NC meeting. The committee is of the

opinion that norms have been correctly fixed at the initial stage. The imported pipes

should have matched with the exported pipes and blanket permit for importing assorted

pipes cannot be allowed under advance authorization.

RA may take suitable consequential action accordingly.

Case No.AR-8 M/S.COMET EXPORTS
Mceting No. 1/81 HO File No:01/81/050/00376/AM13/DES.H/

I)ated:-05.04.2017 RLA File No:29/24/040/00006/AM13/

Subjcct:- Ratiflcation of norrns in respect of Advance Authorization No.

2910018933 dated 29.10.2012.

Decision : NC obscrvcd that representation in the abovc case has been referred to

MSME forcommcnts.NC decided to awaittheir comments and deferthe case.

′
「 hc case stands dcferrcd to 16.05.2017.

Casc No.AR-9 M/S.ALSTRONG ENTERPRISES INDIA PRIVATE LIMITED
Mccting lヽ o.  1/81 HQ Filc:O1/81/050/00400/AM16/DEl型

Datcdi¨ 05.04.2017 RA File No.05/23/040/00272/AM16/

Subject: Modiflcation of flxed norrns in respect of advance authOrization

no.0510396200 dated 03.11.2015.

Dccls10n:NC declded to maintain status quo for above AA as the norms have already

becn modifled in NC meeting No.04/81 dated 17.05.2016 as per DIPP UO No.
12/21/2017¨TSW/9-A/R dated 05/04/2017.

RA may take suhablc consequcntial aclon ac90rdingly.

Case No.AR-10 M/S.FRICTION METAL FIBRES (INDIA) PRIVATE
LIMITED

Meeting No. 1/81 HQ File:Oiフ81/050/00124/AM…
Datcd:-05.04.2017 RLA File:05/23/040/00369/AM14/

Subject: Ratiflcation of norrns in respect of Advance Authorization No.

0510373564 dated 16.12.2013.

r the above AA as Per O/o DC(MSME) UO

No. 30(3)/16-ME dated 2302.2017 copy enclosed).

RA may take suitable consequential action accordingly'
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Case No.AR-11 M/S.KOTSONS PRIVATE LIMITED
Mceting No.  1/81 HO Filc:01/81/050/00326/AM16/DES.I1/

Dated:‐ 05.04.2017 RLA File:06/24/040/00024/AM16/

Subject: Modification of ratified norrns in respect of Advance
Authorization No. 0610038228 dated 22.09.20 I 5 .

Decision : NC observed that reply of the firm received and same is being sent to DHI
for comments. Accordingly, NC decided to defer the case.

The case stands deferred to 16.05.2017.

Case No.AR-12 M/S.KOTSONS PRIVATE LIMITED
Ⅳleeting No. 1/81 HO File:01/81/050/00479/AM15/DES.H/

Dated:-05.04.2017 RLA File:06/24/040/00020/AM15/

Subject: Modification of ratified norrns in respect of Advance
Authorization No. 0610037956 dated 05.1 I .2014.

Decision: NC observed that DHI deficiency letter dated 13.02.2017 followed with
reminder dated 08.03.2017 was sent to firm. Since, no reply was received from the
company despite reminder, the committee decided to reject the case with direction to
company to pay customs duty & applicable interest for EODC.

RA may take suitable consequential action accordingly.

Case No.AR-13 M/S.MODERN INDIA CON― CAST LIMITED,KOLKATA
Meeting No. 1/81 HQ File:01/80/050/00H7/AM16/DES.H
Dated:-05.04.2017 FaltasEZ File:2(l)/M-23/2008/

Subiect: Fixation of ad-hoc norms under 100% EOU.
Decision : NC observed that representation in the above case has been referred to MOS
for comments. Representative MOS has informed that they are examining the case. NC
decided to await their comments and defer the case.

The case stands deferred to 16.05.2017.

Case No.AR-14 M/S.SHIVALIK BIMETAL CONTROLS LIMITED
Meeting No. 1/81 HQ File:01/81/050/00172/AM17/DES.H
Dated:-05.04.2017 RLA File:05/24/040/00111/AM17/
Subject:

,:ii:|  

°f  Advance

Decision : NC observed that representation in the above case has been referred to
MSME for comments. NC decided to await their comments and defer the case.

The case stands deferred to 16.05.2017.

Case No.AR-15 M/S.HOSI,EY INDIA PRIVATE LIヽ 41TED
Meeting No. 1/81 HQ File No:01/81/050/00287/AM10/DES.H
Dated:-05.04.2017 RLA File No:05/23/040/00082/AM10/
Sublect: Modification of ratified norms of advance authorizatictn no.

会 蜂 燿 :NC H
…
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0510252073 dated 06.11.2009.

Decision : NC decided to modify the norms for the above AA as per MSME comments
vide their email dated 30.03.2017 as under :

(i) Quantity of export item may be amended to I19608 kg (palm wax content) and

rest of conditions remains the same.

take suitablc uential action accordin

Casc No.AR¨ 16 M/S.SURAJ LIMITED
Mceting No.  1/81 HO File No:O1/81/050/00253/AM16/DES.H

I)atcd:-05.04.2017 RLA FHc No:08/24/040/00098/AM16/

Subject: Ratiflcation of norrns in respect of Advance Authorization No.

0810135589 dated 01.07.2015.

Decision:NC decided to ratify the norms for above AA on rcpeat basis as pertheir AA

No.081031446 dated 19.05.2014 ratifled in NC Mceting No.03/81 dated 19.05.2015 as

per I)IPP UO No.12/21/2017-TSW/16¨ A/R dated 05/04/2017.

RA may takc suitable conscquential action accordingly.                          ____

Casc No.AR-17 M/S.TD POWER SYSTEMS LIMITED
Mccting No. 1/81 HO File No:O1/81/050/00432/AM15/DES.H

I)atcd:¨ 05.04.2017 RIノ A Filc No:07/24/040/00234/AM15/

Subjcct: Ratincation of norrns in respect of Advance Authorization No.

0710106746 dated 24.09.2014.

Decision : NC observed that representation in the above case has been referred to DHI

l'or comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 16.05.2017.

Casc No.AR¨ 18 M/S.ABIR INFRASTRUCTURE PRIVATE LIMITED
Mccting No. 1/81 HO File No:O1/81/50/0157/AM10/DES.H

I)atcd:-05.04.2017 RIフ A Filc No:05/23/040/00023/AM10/

Subject: Modification of ratified norms in respect of Advance
Authorization No. 0 5 I 024827 6 dated 25.08.2009.

Decision : NC observed that representation in the above case has been referred to DIPP

for comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 16.05.2017.

Casc No.AR― 19 M/S.ABIR INFRASTRUCTURE PRIVATE LIMITED
Mccting No. 1/81 HQ File No:01/81/50/0266/AM10/DES.H

Datcd:-05.04.2017 RIン A Filc No:05/23/040/00070/AM10/

Subject: Modification of ratified norms in respect of Advance

Authorization No. 05 I 0250680 dated 12.10.2009.

Decision : NC observ,cd that representation in the above case has been referred to DIPP

41
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for comments. NC decided to await their comments and aefer ttre case.

The case stands deferred to 16.05.2017.

Case No.AR-20 M/S.GE INDIA INDUSTRIAL PRIVATE LIMITED
Meeting No.1/81 HQ File No:01/81/050/00260/AM13/DES.H
Dated:-05,04.2017 RLA File No:05/23/040/00186/AM13/
Subject: Ratiflcation of norms in respect of Advancc AuthorizatiOn No.

0510332474 dated 23.08.2012.

Decision:NCobservedthatrepresentationintheabovecasehaib@
for comments. NC decided to await their comments and defer the case.

The case stands deferred t"o 16.05.2017.

Case No.AR-21 M/S.PHOENIX FOHン S PRIVATE LIMITED
Meeting No.1/81 HQ File No:01/81/050/00123/AM16/DES.H
Datedi-05.04.2017 RLA File No:03/95/040/01019/AM15/
Subject: Modillcation of

Authorization No
ratined  norins

0310794570 dated
in  respect

13.03.2015.

o1' Advance

Decision:NC decid(
No.2(8)/2014-TD dato

RA may takc suitable(

ed to mOdify the norms for the abOve AA as per MOS u.0.
d06.03.2017(copy enc10sed).

Case No.AR-22 M/S. INOX INDIA PRIVATE lフ IMITED
Mceting No.1/81
Dated:-05.04.2017

HQ F.No.1/81/162/261/AM17/DES― I1/

Subject: Modification of SIONs, C-1958 &. C-704 i.e. norms fo.
disposable cylinders

Decision : M/s Inox India private Ltd. has Jubmitted a
modification of SION, C-1958 & C-704 i.e. norms for
Committee discussed the case and observed that case needs
taking a view.

The case stands deferred to 1 6.05.20 I 7.

represcntation requesting
disposable cylinders. The
further examination before

{*
(Vinod Kumar Kashyap)Date:08.05.2017 (Batjit Singh)

' 
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42

,(1｀ =:=・な
",ぃ `



Department of lndustrial Policy&Promotion

(TSW)

NC Meeting dated 0510412017 - Case No. 8/1/81 (M/s Delton Cables Limited) (Advance
Authorization No. 0510328728 dated 03.07.2012)

Advance Authorisation may be ratified as under:

l. Quantity of import item at Sl. No. 1 may be allowed as 15031 Kgs. as per Engineering
Table-4.

Norms committee mav take a view

/´ 蒸 、L‐ ,ル

(S. K. Jain)
Development Officer

Norms Committee Ⅱ
DIPP No 12/21/2017-TSW/4 datcd 05/04/2017

彙
VIN00 Kul.IAR KASHYAP
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Govemment of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(197)/15-ME

SutteCt AA No 1310041387 dated 18.10 12 ofレ ys Gra宙 ta lndia Ltd

Thc n。111ls lnay be rccom:nended as fol10ws:_

O  Perccntagc Of lcad in Sn0 2 of items Of export may be mcntioncd as

approx 98%
●  Pcrcenttgc Oflead in items OfilnpOrt may be spccifled as 50-55%

O  Sno l of items Of import may bc allowcd as applied inclusive Of 5%

wastagc(On lead cOntent basis)On repeat basis as per AA no.1310045824

dated 17 01.14.

O  Sno 2 ofitems Ofimport may bc allowcd as 1597 8 MT inclusivc Of 7%

wastage on lead content basis

This issues with the apprOval ofCompctcnt Authority

ν
(KSSodhi)
AD(ME)

Shri V K Kashvap、 FTDO、 DGFT Udyog Bhttan Ncw⊇ clhi
UO notc no 30(197)/15-ME dated 06 04 17

1
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介

Govt of India
Ministry of Micro small & medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(166)/15-ME

SutteCt:AA no 0210205966 dated 09.07.15 in rcspcct of M/s Metal Engineering&
Trcatmcnt Co.Pvt Ltd.

The norms may be recommended as follows:-

o Quantity of export item may be amended to 391.593 MT as requested by firm.
o Sno 1 of items of import may be allowed for 251,.204 MT inclusive of 0.1%

wastage.

o Sno 2lo7 of items of import may be allowed on net to net basis with NIL

wastage and accountability clause.

This issues with the approval of Director (ME)

(K.S.Sodhi)
AD(ME)

Sh V.K.Kashvap,FTDO,DGFT、 Udhvog Bhawan,New Delhi
O/o DC,MSME UO No30(166)/15-ME datcd 15.03.17
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Departlment of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 0510412017 - Case No. 5/18/81 (lWs Dynamic Cables Pvt. Limited)
(Advance Authorization No. 13f 0048175 dated 22.03.2016)

Advance authorization may be ratified as under:

1. Net weight of export item may be specified as 19100 Kgs..
2. Quantity of import item at Sl. No. I viz. Alumimium Ingots may be allowed as

6617 Kgs. as per Engineering Table. 5.

3. Quantity of import item at Sl. No. 2 viz. XLPE Compound may be allowed as applied
for i.e. 6450 Kgs. on net to net basis.

4. Quantity of import item at Sl. No 3 viz. PVC Compound may be allowed as applied for
i.e. 4090 Kgs. on net to net basis.

Norms committee may take a view 一 葛諷 ′み_′ 2
(S.K.Jain)

Development Officer

Norms Comllllittee II

E)IPP No.12/21/2017-TSW/27 dated 05/04/2017

_夕
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Departlllent of lndustrial Policy“ 髭Promotion

(TSW)

NC Meeting dated 05104/2017 - Case No. 5/24181 (M/s Apar Industries Limited) (Advance
Authorization No. 0310810369 dated 06.01.2017)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material, export product
wise supported by the cross sectional diagram of the cablelBuyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported

as well indigenous, except packing materials)
3. Material balancing viz. net content of each imported and indigenous input, export

product wise.
4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

ア

ノイ
([月:lai「
¬じ

Development Ofrlcer

,つ

Norms Colllmittee II

DIPP No.12/21/2017¨ TSW/101 dated 05/04/2017
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Departlllent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 0510412017 - Case No. 4/1/81 (M/s Associated Cables Pvt. Limited)
(Advance Authorization No. 0310810350 dated 05.01.2017)

Firm may be asked to submit the following information:

l. Revised tist of export products giving specifications of each cable including
conductor /insulation/armouring/sheathing materials etc. and voltage rating.

2. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cable/ Buyers data sheet.

3. Total net weights of each cable including the net weights of all inputs (imported

as well indigenous, except packing materials)

4. Material balancing viz. net content of each imported and indigenous input, export

product wise.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view
4-1 ..

. - &Gt L-)?
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. l2l2ll20l7-Tsw100 dated 0510412017

qs*s Riu lear-urT srNGHg;q q-E1ftreE Rvt qrqr<
Oeputy Dlrector General of Forelgn T€do

RsI rrEnqrq qsryffiqrer<
Dlr€ctorate Genecl ot Forelgn TEdeqrFrsq \'.i rrdrq aiarfiq
Mlnlrtry of Commerce & lndustry
s*rr arq-r. <{ fid-rroorrUdyog Bhawsn, N6w Dalhl-f iOO11
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?e
AS3 oV-Zol?Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 0510412017 - Case No. 6/24181 (Mis Apar Industries Limited) (Advance
Authorization No. 03 I 0809779 dated 13.12.2016)

Advance Authorisation may be ratified as under:

Net Weights of 1600 Kgs., 1200 Kgs., 1371 Kgs., 8866 Kgs., 120304 Kgs. &2222Kg*
may be specified with the quantities of export products from Sl. No I to 6 respectively
Words " Aluminium PVC concentric cable with Copper Communication wires" may
be suffixed with the description of export item at Sl. No. 5.

Quantity of import item at Sl. No 1 viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may
be allowed as applied for i.e. 19300.43 Kgs. as 1.01 Kgs./Kg content in the export
products at Sl. No. 4,5 & 6.

Quantity of import item at Sl. No 2 viz. Primary Unalloyed Aluminium may be allowed
as 13618 Kgs. for export products at Sl. No. 1 to 3 & 5, taking clue from Engineering
Table No. 5.

Quantities of import item at Sl. No. 3 viz. XLPE Compound may be allowed as

1.025 Kgs./Kg content in the export products at Sl. No. 1,2 & 6, as claimed by the firm
Quantities of import item at Sl. No. 4 viz. PVC Resin may be allowed as 1.01 Kgs./I(g
content in the export products at Sl. No. 3,5 &,6, as claimed by the firm.

Norms committee may take a view

2.

3.

4.

5.

6.

4静 l LOr2

Development Ofrlcer
Norms Committee II
DIPP No. 1212112017-TSW96 dated 0510412017

qasfi-er Rirr tsaultr SINGH
sq qe;rRsr+ FtYI qrqr<

Deputy DlEctor General of Forelgn TEde
frs qrcnq Tgrffisrra-q

olrbir6rite Geneml of Fo€lgn TEdo
?rrFrq <q gqr-I qElTdizi

Mlnlstry ef Comm€rce & lndustry
selr.i "rq<- Tg fed-11oo11- - -Udtog' Bhawiin, New Delhi-1': oO11
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Department of Industrial Policy & Promotion o5-'
(rsw)

NC Meeting dated 0510412017 - Case No. 1/1/El (M/s Thermo Cables Limited) (Advance
Authorization No. 09 1 0064392 dated 16.11.2016)

Firm may be asked to submit the following information:

l. Voltage rating and insulating & sheathing materials for export items at Sl. No. I to
26.

2. Quantity of export items at Sl. No. 1 to 26 has been given in Sq. meter, the same may
be clarified and correct UOM may be given.

3. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

Norms committee may take a view

4蔦」島に"た
Development Offlcer

Norms Colmmittee II
E)IPP No.12/21/2017-TSW/94 datcd 05/04/2017
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ExpOrt ltem List
ADVANCE AUTHORISAT10N FILE N0 03/95ノ 040/00471/AM17 DT 06 09 2016
ADVANCE AUTHORISAT10N N0 0310807858 DT 16 09 2016

Sr. No. Size & type 0l Cables
′
　

　

■
一

QTY UOM
Total Cable

WeCht(MT)

1 !ヽuminium Cond. XLPE lnsulated PVC Sheathed Armoured CableS For l100 V

lCore X 25 Sq MM 300C METER 2088
〕Core X 35 Sq.MM METER 0852
〕Core X 70 Sq MM 1400( METER
〕Core X 120 Sq MM METER 18297
〕Core X 150 Sq MM METER 9488

lcore X 240 Sq MM METER
〕Core X 300 Sc MM METER 1281〔

5 Core X 50 So MM METER
〕5 Core X 150 Sq MM METER
35 Core X 185 Sq MM 3000 METER 10197
35 Core X 240 So MM 16000 METER 6505(
iCore X 16 Sq MM METER
iCore X 70 Sq MM 1000 METER 234〔

35 Core X 300 Sq MM                      ● METER 16716
Tota 80297 202.731

:opper g。 ,J.XLPE Insulated PVC Sheathed Armoured Cables Forl100 V.
2 Core X 25 So MM METER 31668
3 Core X 25 So MM 23200 METER 99296
3 Core X4 Sq MM METER 4500
7 Core X 2.5Sq MM 2000 METER 1274

204 3 Core X 4 So MM 690Cll METER 34500
390000 171.238

opper Cond.PVC!nsu:ated PVC Sheathed unarmoured Cables Forl100■

l Core X 6 Sq MM METER

Doppe19ond:XLPE:nsu:ated ZHFR Sheathed Armoured CattDS l.2 KV

4 Core X4 So MM 24000 METER 1188C

Opplr COnd.PVC!nsuiated zHFR ShOathld unarmOured cab:es l.2 KV

1,Pゴ『X12AWG METER

opper Cond.PVC!nsu:ated ZHFR Sheathed Armoured Cables .2 KV

l Pair X 12 AWG METER 3.300

00pper ConductO"Polythene lnsulated Ov`r:‖ Shie:ded ZHFR Sheathed unarmOured CAT‐ 6 Cabies.

4P CAT-6 1 METER 0066

09pplr cOnductor Polythene!nsu:ated ZHFR Sheathed unarmOurё d CAT‐ 6 Cab!es.

4P CAT‐ 6 METER

Opticai Fiber Cabie(Various Types)

OFC MM OMl 12F MULITUBE PVC OUTER」 ACKET KM 0096

OFC MM OM1 24F MULITUDE PVC OUTER JACKET KM 0095

OFC MM OM1 6F MULITUBE PVC OUTER」 ACKET 1 KM 0154

904 OFC SM G 652D 12F MULITUBE PVC OUTER」 ACKET KM 0128

DFC SM G 652D 24F MULITUBE PVC OUTER」 ACKET KM

906 ЭFC SM G 652D 4F MULI↑ UBE'VC OUTER JACKET KM

Total 0:568

・｀
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Department of Industrial Policy & promotion
(rsw)

NC Meeting dated 05104/2017- case No. 3g/lg/gr (M/s polycab wires
(Advance Authorization No. 0310807858 dated 16.09.2016)

Norms Committee II
DIPP No. l2l2ll20l7-TSW176 dated 0510412017

(i) Norms for export items at Sl. No. I to g may be ratified as under:

1. Description,sizes,quantities andnetweight ofexportitems atSl.No. 1to8 underthe
Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as
1.01 Kgs./I(g. content in the export items at Sl. No. 2 to g.

3. Quantity of import item at Sl. No. 2 i.e. Aluminium Ingot may be allowed as
1.01 Kgs./Kg. content in the export items at Sl. No. 1. However, for export item at Sl. No.
1.13, it may be allowed as787.12 Kgs./km.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be allowed
as 1.05 kgsikg content in the export items at Sl. No. 1,2 & 4.

5. Quantity of import item at Sl. No. 4 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No.l to 3, 5 & 6..

6. Quantity of import item at Sl. No. 5 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. I to 3, 5 & 6.

7. Quantity of import item at Sl. No. 6 i.e. ZHFR Compound may be allowed as 1.05 kgs/kg
content in the export items at Sl. No. 4 to 8.

8. Quantity of import item at Sl. No. 7 i.e. Steel Wire Rod of relevant grade may be allowed
as 1.02 kgs/kg content in the export items at Sl. No. 1,2,4 & 6.

9. Quantity of import item at Sl. No. 8 viz. Zinc Ingots may be allowed 4 oh of weight of
Steel Wire Rod.

(ii) For fixation of norms for export product at Sl. No. 9, Ministry of Information
Technology may be consulted.

Norms committee may take a view

7A

6gzoV-/at7

Pvt. Limited)

-/ T:-

(s. K. Jain';t' 
o -'' rL

Development Officer

nb9(



。1::||らニラ[FフDepartment of Industrial Policy & promotion

(TSW)

NC Meeting dated 05/04/2017¨ Case No。 7/18/81(R4/S Dynamic Cables Pvt.Limited)
(Advance AuthorizatiOn No.1310048375 dated 09。09.2016)

Reply submitted by the f1111l vide their letter No.DCPL/2016‐ 17/DGFT/791 dated
23.02.2017 has been perused which is not complete and accordingly they may be asked to

subnlit the fO110wing inforrnation:

1. Details of indigenous inputs required in the manufacture of export items with net

weightthereof per ki10meter of each exportitem。

2. Net weight per KNIIof each cablc including the weight Ofindigenous inputs.

3. Material balancing viz.net content ofeach impOrted and indigcnOus input pcr KM of

export product.

4. Wastage claimed, separately fOr each impOrt item.

NollllS COmllnittcc may take a view

奪 瀞 =詢ニDevelopment Officer

Norms Committee II
DIPP No.12/21/2017-TSW/71 datcd 05/04/2017
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Departlment of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 0510412017 - Case No.2l2ll81 (M/s Diamond Metal Screens (Private)
Limited) (Advance Authorization No. 0710110278 dated 19.08.2016

Advance Authorization may be ratified as under:

1. Following may be added with the description of export item:

Ladder Tvpe Cable Trays
Size (mm) Ouantiw(Nos.) Net Weight(KAs.)

150x3000 xO.8 inm 2500 Nos. 13750 Kgs.

300x3000 xO.8111m 2500 Nos. 20000 Kgs.

450x3000 xO.81■ m 2500 Nos. 28125 Kgs.

600x3000 xO.8 1nin 2500 Nos. 32500 Kgs.

Perforated Cable Trays
75x2400 xO.81■ m 150 Nos. 150 Kgs.

100x2400 xO.8111m 150 Nos. 173 Kgs.

150x2400 xO.8 1nm 150 Nos. 225 Kgs.

225x2400 xO.8 inm 150 Nos. 338K2s.

300x2400 xO.8 1nm 150 Nos. 414 Kgs.

450x2400 xO.8 1nm 150 Nos. 639 Kgs

640x2400 xO.8 1nm 150 Nos. 825 Kgs

Cable Trays Accessories
Splicc Plates 2250 Nos. 337 Kgs

Riser Link Platcs 2250 Nos. 45 Kgs

Radius Plates 2250 Nos. 1800 Kgs

Hold Down Brackets 2250 Nos. 90 Kgs

TX Brackets 2250 Nos. 382 Kgs

Total net weight 99793

2 Qu鶏
諾1柵驚盤i猶I慮島躙 ■:鷲∬軍讐S・ attЮη KぃノK3∞“m

Norms committee may take a view

Norms Committee I
E)IPP No.12/21/2017‐ TSW/58 dated 05/04/2017

-/ _-* TJ--

(S.K.Jain)
Development Officer
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Departlllent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 0510412017 - Case No.7124181 (lWs Diamond Engineering (Chennai)
Pvt. Limited) (Advance Authorization No. 0410162141 dated 28.07.2016)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. l, 3,4, 5 & I I of Standard Deficiency
Format, export item wise.

Norms committee may take a view
nL-'

-
afl "vlZ-tL_

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No.12/21/2017-TSW/54 dated 05/04/2017
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Mlnlstry ef commerce & lnduEtry
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DEPARttMEllLI罵 ::ξ‖ilЪ :lilγ[1【:MoTloN
(TSW Section)

52
o5´0クフリノ

SubieCt:Advance AuthoHzajon forthe export of Coated Aluminium Fo‖ Unpnnted
Ref:    DGFTU O No 01ノ 81ノ50ノ642ノAM 17/DES― l1/563 dated 24 3 2017

DGFT may please refer to thelr above menloned U O and the fo‖ owing
information rnay be asked from the firm:

i) Manufacturing process indicating stage wise wastage of each raw material
sought to be imported.

ii) Production of Coated Aluminium Foil Unprinted vis-d-vis consumption of

imported Aluminium Foil and other indigenous items, if any, for the last

three years duly certified by Chartered Accountant.

\rrrr/
(NAN6 LAL)
Consultant
31.03.2017

DGFT(Shn v K Kashvao― FTDO)
TSVVU 0 7ノ 58/2017/TSW
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DEPARTMEIIL:1::ξ ‖:lf[Ъ:liI::|【:MoTloN
(TSW Section)

SubieCt:Advance Authonza10n forthe export Of COated Aluminium Foil Unp面
nted

Ref:    DGFTU O No 01/81/50/642/AM 17/DES― l1/563 dated 24 3 2017

DGFTmaypleaserefertotheirabovementionedU.o.andthefollowing
information may be asked from the firm:

i)Manufacturingprocessindicatingstagewisewastageofeachrawmaterial
sought to be imPorted.

ii) proiuction of ioated Aluminium Foil Unprinted vis-d-vis consumption of

importedAluminiumFoilandotherindigenousitems'ifany'forthelast
three years duly certified by Chartered Accountant' 

^ ,/

NAr/
(NAN6 LAL)
Consultant
31.03.2017

52
乃
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クフ02ノ

DGFT(Shn v K Kashvap― FTDO)
Tsvv U 0 7/58/2017「 SW

CopytOi Shn s K」ain,DO,DIPP
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Departl■ent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 05/04/2017‐ Case No.7/24/81(M/s DiaIElond Engineering(Chennai)

Pvt.Limited)い、dVance Authorization No。 0410162141 dated 28.07.2016)

Firln rnay be asked to sublnit the following details:

1. InfollllatiOn in respect of Sl.No. 1,3,4,5& 11 0f Standard Deflciency

Fomat,exportitem wise.

NollllS COnlmittec may take a view
才
鷺 12‐ ′ニ

(S.K.Jain)
Development OfflCer

Norms Committee I
E)IPP No.12/21/2017-TSW/54 dated 05/04/2017
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Department of Industrial Policy & Promotion

(TSW)

L11lit:I;樹 :lil:1」Ii‖:I観Iili(:「 l)lbil1/81(R江
/SIDiamond Metal SCreens(PriVate)

[0278 dated 19。 08.2016

Advance Authorization may be ratifled as llnderi

l.   Following rnay bc added with the description ofexportitenl:

I●』Лpr T Cehle Travs
Size (mm) Quantity(Nos.) Net Wdght(Kg喧

150x3000 xO.8 nlm 2500 Nos. 13750 Kgs.

300x3000 xO.8 inm 2500 Nos. 20000 Kgs.

450x3000 xO.8111m 2500 Nos. 28125 Kgs.

600x3000 xO.8111m 2500 Nos. 32500 Kgs.

parfAr● ■oA r,hl● T

75x2400 xO.8 1nm 150 Nos. 150 Kgs.

100x2400 xO.81■ m 150 Nos. 173 Kgs.
225 Kgs.

150x2400 xO.8 1nm 150 Nos.

225x2400 xO.8 1nm 150 Nos. 338 Kgs.

300x2400 xO.8111m 150 Nos. 414 Kgs.

450x2400 xO.81nm 150 Nos. 639 Kgl

640x2400 xO.81■ m 150 Nos. 825軽

f-olrla Trqws Accessories

Splice Plates 2250 Nos. 337K臣

Riser Link Plates 2250 Nos. 45 Kgs

Radius Plates 2250 Nos. 1800 Kgs

Hold Down Brackets 2250 Nos. 90 Kgs

3821KgsTX Brackets 2250 Nos.

99793Total nt:t weight

allowed as 106993 Kgs.as l.072 Kgs./Kgo content

recovery fronl scrap.
2 
紺畔ll籠鷲胤蹴iWか

Norrns comlnittee may takc a vieW

Norms Committee I
E)IPP No.12/21/2017-TSW/58 dated 05/04/2017

,/ -*TZ
(S.K.Jain)

Development Officer
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 05/04/2017‐ Case No.7/18/81(M/s Dynamic Cables Pvt.Limited)

(Advance Authorization No.1310048375 dated 09。09。2016)

Reply submitted by the firm vide their letter No. DCPLl2016-l7lDGFTl79l dated
23.02.2017 has been perused which is not complete and accordingly they may be asked to
submit the following information:

1. Details of indigenous inputs required in the manufacture of export items with net
weight thereof per kilometer of each export item.

2. Net weight per KM of each cable including the weight of indigenous inputs .

3. Material balancing viz. net content of each imported and indigenous input per KM of
export product.

4. Wastage claimed, separately for each import item.

Norms committee may take a view

奪 瀞 二詢二
Development Officer

Norms Committee Ⅱ
E)IPP No.12/21/2017-TSW/71 dated 05/04/2017
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(rsw)

NC Meeting dated 0510412017- Case No. 38/18/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 03f 0807858 dated f6.09.2016)

(i) Norms for export items at Sl. No. I to 8 may be ratified as under:

1. Description, sizes, quantities and net weight of export items at Sl. No. I to 8 under the

Advance Authorization may be specified as per enclosed Annexure.
2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

1.01 Kgs./l(g. content in the export items at Sl. No. 2 to 8.

3. Quantity of import item at Sl. No. 2 i.e. Aluminium Ingot may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. l. However, for export item at Sl. No.
1.13, it may be allowed as787.12 Kgs./km.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be allowed
as 1.05 kgs/kg content in the export items at Sl. No. 1,2 & 4.

5. Quantity of import item at Sl. No. 4 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No.l to 3,5 & 6..

6. Quantity of import item at Sl. No. 5 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. 1 to 3,5 & 6.

l. Quantity of import item at Sl. No. 6 i.e. ZHFR Compound may be allowed as 1.05 kgs/kg
content in the export items at Sl. No. 4 to 8.

8. Quantity of import item at Sl. No.7 i.e. Steel Wire Rod of relevant grade may be allowed
as 1 .02 kgs/kg content in the export items at Sl. No. 1 , 2, 4 & 6.

9. Quantity of import item at Sl. No. 8 viz. Zinc Ingots may be allowed 4 Yo of weight of
Steel Wire Rod.

(ii) For fixation of norms for export product at Sl. No. 9, Ministry of Information
Technology may be consulted.

Norms committee may take a view

Department of Industrial Policy & Promotion

Norms Committee II
DIPP No。 12/21/2017-TSW/76 dated 05/04/2017
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Exportitem List
ADVANCE AUTHORISAT10N FILE N0 03ノ 957040ノ 00471/AM17 DT 06 09 2016

ADVANCE AUTHORISAT10N N0 0310807858 DT 16 09 2016

Sr No Size & type Of Cables
′
　
　
●
一

QTY UOM
Total Cable

Wettht(MT)

1 A:uminium Cond. XLPE!nsulated PVC Sheathed Armoured Cab!()S Forl100 V

3 Core X 25 Sq MM METER

〕Core X 35 Sq MM 100〔 METER 0852

〕Core X 70 Sq MM 1400( METER 19488

〕Core X 120 Sc MM 900( METER 18297

〕Core X 150 So MM METER 948と

〕Core X 240 Sq MM METER

3Core X 300 Sq MM 3000 METER 12813

35 Core X 50 Sq MM METER

35 Core X 150 Sq MM 200C METER 5548

35 Core X 185 Sq MM METER 10197

3 5 Core X 240 Sq MM 1600C METER

4 Core X 16 Sq MM METER 5949

Core X 70 Sq MM METER 2348

35 Core X 300 Sq MM       _             ' METER 1671

Total 80297 202.739

opper Cond.XLPE lnsu!ated PVC Sheathed Armoured Cables For l100 V.

2 0ore X 25 So MM METER 31668

3 Core X 25 Sc MM 23200C METER 99296

3 Core X4 So MM 900C METER

7 Core X 25 Sq MM METER

204 3 Core X4 Sq MM 69〔 METER 34500

Total 171.238

3 opper Cond. PVC lnsulated PVC Sheathed Unarmoured Cables For tt00 V.

l Core X 6 Sq.MM 3000 METER 040ε

4 opper Cond. XL'E insu!ated ZHFR Sheathed Amoured CattL望 1.2 KV

4COre X 4 SQ.MM METER 11880

5 653らきrC3nd.PVC:nsu:ated ZHFR ShOathed unarmOured Cab:e 1.2 KV

1,Pair X 12 AWG METER

olper Cond.PVC insuiated2HFR Sheathed Arm9Hred Cables :2 KV

l ParX 12 AWG METER
|        |

CODDer COnductor Polvthene insu:ated Overa‖ Shie:|ld ZHFR〔 !heathed Unarnooured CAT・
l`

6 Cab:es.

4P CAT-6 1 METER

:ooner Conductor Polvthena lnsulated ZHFR Sheathed Unarmourbd CAT'6 Ca!

IP CAT-6 METER 0.568

Dptica:Fiber Cab:e r various Types)

901 OFC MM OMl 12F MULITUBE PVC OUTER」 ACKET 5 KM 009(

OFC MM OM1 24F MULITUBE PVC OUTER JACKET KM 0095

ЭFC MM OM1 6F MULITUBF PVC OUTER」 ACKET KM 0154

OFC SM G:052D12F MULITU8E PVC OUTER JACKET KM 0128

OFC SM G 652D 24F MULITUBE PVC OUTER」 ACKET KM 0.

ЭFC SM G 652D 4F MULITUBE PVC OUTER」 ACKET KM 0026
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 0510412017 - Case No. 1/1/81 (M/s Thermo Cables Limited) (Advance
Authorization No. 0910064392 dated 16.11.2016)

Firm may be asked to submit the following information:

l. Voltage rating and insulating & sheathing materials for export items at Sl. No. 1 to
26.

2. Quantity of export items at Sl. No. I to 26 has been given in Sq. meter, the same may
be clarified and correct UOM may be given.

3. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

Net weight per KM of each Cable
Material balancing viz. net content of each imported and indigenous input, export
product wise, per KM of export product.

Norms committee may take a view

４

５

孫五計 lL‐ JL

Development Offlcer

Norms Committee II
DIPP No. 1212112017-TSW/94 dated 0510412017

-6dn
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Department of Industrial Policy & Promotion asoq-7o/7
(rsw)

NC Meeting dated 05t04t2017 - Case No. 6/24181 (M/s Apar Industries Limited) (Advance

Authorization No. 03 10809779 dated 13.12.2016)

Advance Authorisation may be ratified as under:

1. Net Weights of 1600 Kgs., 1200 Kgs., 1371 Kgs., 8866 Kgs., 120304 Kgs. &2222Kgs.
may be specified with the quantities of export products from Sl. No 1 to 6 respectively

2. Words " Aluminium PVC concentric cable with Copper Communication wires" may

be suffixed with the description of export item at Sl' No. 5.

3. Quantity of import item at St. No 1 viz. Copper Wire Rod(8 mm dia)(E.C. Grade) may

be allowed as applied for i.e. 19300.43 Kgs. as 1.01 Kgs.iKg content in the export

products at Sl. No. 4,5 &.6.
4. Quantity of import item at Sl. No 2 viz. Primary Unalloyed Aluminium may be allowed

as 13618 Kgs. for export products at Sl. No. I to 3 & 5, taking clue from Engineering

Table No. 5.

5. Quantities of import item at Sl. No. 3 viz. XLPE Compound may be allowed as

t.OZS fgs.lKg content in the export products at Sl. No. 1,2 & 6, as claimed by the firm

6. Quantities of import item at Sl. No. 4 viz. PVC Resin may be allowed as 1.01 Kgs./Kg

content in the export products at Sl. No. 3,5 & 6, as claimed by the firm.

Norms committee may take a view

4静 …
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/21/2017-TSW/96 dated 05/04/2017

どザ鱚
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(rsw)

NC Meeting dated 05t0412017 - Case No. 4/1/81 (M/s Associated Cables Pvt. Limited)

(Advance Authorization No. 0310810350 dated 05.01.2017)

Firm may be asked to submit the following information:

1. Revised list of export products giving specifications of each cable including

conductor /insulation/armouring/shiathing materials etc. and voltage rating'

2. Detailed calculations for the rlquirement of each raw material, export product

wise supported by the cross sectional diagram of the cable/ Buyers data sheet'

3. Total net weights of each cable including the net weights of all inputs (imported

as well indigenous, except packing materials)

4. Material balincing viz. nit content of each imported and indigenous input, export

Product wise.
5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee maY take a view
4---.

(S.K.Jain)
DeveloPment Officer

Norms Committee II
DIPP Nt 12212017-TSW/100 dated 0510412017

Department of Industrial Policy & Promotion

qa-dter R{u tsauutt sINGH
se qerFrtsrep frvr qrqr<

Deputy DIrector General ot Foretgn TEde
frer qrrrrc q-s'rft*crr<a-q

Dlreclorate Gen€El of FoElgn TEde
qrFrw (r.I gEITq rlarEr.r

Minlstrv of Commerce & lndustry
rs*r; lrq<- q5 r?d-rroorr

uoiori 6nawrin, New D€lhl-1ioo11

6́`´
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Departlllent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 0sl04tz0l7 - Case No. 5/24181 (lWs Apar Industries Limited) (Advance

Authorization No. 03f0810369 dated 06.0f .2017)

Firm may be asked to submit the following information:

l. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cable/ Buyers data sheet.

2. Total Nei weights of each cable including the net weights of all inputs (imported

as well indigenous, except packing materials)

3. Material balincing viz. net content of each imported and indigenous input, export

Productwise. . . r , r-,----
4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee maY take a view
+'-

./ -r-/ 

-

?o.r..l"ir$tt ovr L- I l

DeveloPment Officer

Norms Committee II
DIPP Nr 1r1l2017-TSW/101 dated 0510412017

q-a*et Ri= zsau-ltr SINGH
eq qerRtro Firr qrq;<

oeruw Otreaor ConeBl of Forolgn Tmd€
ffi m q-arn-<rliA-q

olrciGiite cieiiemt or Forelgn TEdo
zrr?l.w Eaar gEaT.i qEiEr;

rvrr.iGtrv oi C'ommeroe & lnduttry

,oHE nffi 
"TH, 

ffi: l1-o.? 6b "
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Departlnent of llldustrial Policy“ &PromOtiOn

(TSW)

温器 lit認銚tttTF糊権潟∬
°
b農:I微01Ⅶlぢ

ay Bhawad MdJ Indu“五→

Advance Authorisation may be ratified as under:

1. Quantity of import item may be allowed as applied for i'e' 2900157 Kgs' as

1.02 Kgs./Kg. content in export items'

Norms committee maY take a view

++
Jr {r-r2-r?--
(S.K.Jain)

Development Officer

Norms Committee Ⅱ

DIPP No.12/21/2017-TSW/102 dated 05/04/2017

_60′



(rsw)

NC Meeting dated 05t04t2017 - case No. 1/24181 (M/s Anvil cables Pvt' Limited) (Advance

Authorization No. 0210207242 dated 10'01'20 I 7)

Advance authorization may be ratified as under:

1. Words ..1.1 KV" may be specified with the description of export items at Sl' No' I &2'

2. Net weight of exportit"-. ut Sl. No. | & 2 may be specified as 162'4 MT & 217 '48MT

resPectivelY.
3. Quantity of import item at Sl. No I viz. Aluminium Wire Rod may be allowed as

282.60t MT as 1.01 Kgs./Kg. content in export items at Sl. No. | &2 '

4. Quantity of import item at Sl. No 2 viz, xlpr, compound may be allowed as applied for

i.e. 104.079 Mt as 1.04 Kgs./Kg. content in exporlitems at sl. No. & 2 as claimed by

the firm.

Department of Industrial Policy & Promotion

Norms committee maY take a view
u V-.

-
- o€l -al t-r .,

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 12121 12017-TSW/1 03 dated 05/04/2017

―
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GOVERNMENT OFINDIA
MINISTRY OF COMMERCE

OFFICE OF THE ADDIT10NAL DIRECTOR GENERAL O「 FOREIGN TRADE,
NEヽVC.G.O.BLDG.、 NEW MARINE LINES,CHURCHGATE,MUM13AI.400020.

:胸
EoNO. 03/95/040/フリフづЬ /AM- 17｀(1'色P      DATE: ′

Ol'ノノ巧)

Norms Commi■ ee,
0/o.The Director General of Foreign Trade,

Udyog Bhavan,Maulana Azad Road,
New Delhil10 0H.

Kind Attn: tlara l!.p^n 0-*1 , DY.DCFT, NC-J

. "o',::Tl",Ti:il1:iii:i;,;i'[J;iffitr a47t
& 4.7.2 of HBP (Vol.l) 2009-14.

Sir,

ws. {Y-L@- ? ort , .,Mymbai- have been

granted Advance Authorization No. 0310810q 3i DT lol I l/>
The Advance d,atlrorization has been issued on Net tyNet basis in terms of

Gcneral Note No.4 ofTfngineering Product inserted by Pup(rc Notice No.46 dated

6.1\.2002. / "

The Advance Authorization has been issued on Repeat Basis in terms of Para4.7

read with Para 4.7.1 &,4.7.2 of HBP (Vol:I) on basis of decision of Norms Committee in
'm.py of decision enclosed

Yours laithfully,

FOREIGN TRADE DEVELOPMENT OFFICER
FOR ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE

(R.R.BORIKAR)

_7レ



Departlllent of lndustrial Policyと 髭Promotion

(TSW)

NC Meeting dated 05/04/2017‐Case No.12ノ 1/81(M/s Jay Bhawani Metal

(Advance Authorization No.0310810451 dated ll。01.2017)

Industries)

Advance Authorisation may be ratified as under:

1. Quantity of import item may be allowed as applied for i.e. 102000 Kgs. as

1.02 Kgs./Kg. content in export items.

Norms committee may take a view

´  Lζ l・Ч , Lげ l■

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/21/2017-TSW/105 datcd 05/04/2017

a-a-<fi-< i{t'6 ztcA.L-Jt-T sINGH
sq ererFrtqr+' fiirr zqrsrq

oeouv Director Gen€ral of Forelgn TGde'€;>v ffir{ qETFresirilq
orretGiit" oeiieret oJ Forelgn TEde

arat.w @ lrEITri Eaiti-q
lrttriiitry oi iommerce & lndustry

,o#E,ffi"5ffiil1-o.?bb,''

_7J_″



″
Department of Industrial Policy & Promotion

温‖il:蹴軋』訛響L棚£:・:遺∫:2腎ちЛttpatiHa"Omad“
PVt L血量eの

Fillll rnay be asked to subrnit the following information:

1. Detailed calculations for the requirement ofeach raw mate五
al,export product wise

supported by the Cross sectiOnal diagram ofthe cable/]Buyers data shect.

2.Net weight per KM of each Cable
3. /ゝ1aterial balancing viz.net content of each imported and indigenous input,export

product wise,per KM of export product,

NollllS COmlnittec lnay take a view

孫て計“と
Development OfflCer

:IttiFRIit,ダ号:;;ぎギ号:Tsw/106 dated 05/04/2017

―マZ´



巧暮墨夕′ノァDepartment of Industrial Policy & Promotion
(rsw)

NC Meeting dated 05104t2017 - Case No. 3/1/81 (lWs Apar Industries Limited) (Advance

Authorization No. 0310810530 dated 16.01.2017)

Advance Authorisation may be ratified as under:

1. Net Weights of export products from Sl. No 1 to 16 may be specified as under:

Ｓ‐
．
Ｎ。

Net   Export
weight(Kgs.)

Ｓ‐
．
Ｎ。

Net Export
weisht (Kgs.)

Sl.

No.
Net Export
weisht (Kgs.)

1 25352 7 23037 493

つ
４ 26916 8 42385 14 1769
Ｏ
Ｊ 10655 9 1540 24661

4 12454 10 21668 16 280

5 692 11 512

6 78
つ
ん 947

謄箭鳥∬讐嚇1譜鱗t.ゝ:〃fT:ξ∬
缶
:.∬電s聰電朧f・∫常な艦

題蹴 Th》 [∬計:lW丸|'・ P五r選
,蓬電朧脚艘11部艦謂∬las applied for i.e.67218.68 Kgs. ,as l.01

2.

3.

5.

6.

No。 7to 10 8し 15。

4.Quantities of import itcm at Sl.No.3 viz.XLPE Compound may be alloWed as
l.025 Kgs./Kg contcnt in the export products at Sl.No.3 to 5,7 to 10∂

ι15,as clailned

by the firm
Quantities of import item at Sl. No. 4 viz. PVC Resin may be allowed as 1.01 Kgs'/Kg

content in the export products at Sl. No. 1 to 6 & 11 to 15, as claimed by the firm'

Quantities of importitem at Sl. No. 5 viz. G.I. Wire may be allowed as l'01 Kgs'/Kg

cintent in the export products at Sl. No. 12 to 15, as claimed by the firm

Norms committee maY take a view

―

 ^
″
ら颯 L Чlし・ lミ

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
dated 05/04/2017
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年′̀、                OVERNMENT OFINDIAMINISTRY OF COヽ 4NIIERCE
OFFICE OF THE ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE,
NEW W MA MUMBAI.400

Fire No. o3tss/o4ot 8l { ,o*/?Xk
To,
Norms Committee,
O/o. The Director General of Foreign Trade,
Udyog Bhavan, Maulana Azad Road,
New Delhi I l0 0l I.

Dated,dl .zotT

μ

。d姐肛Kα硼 脇 ク リ 町叫 岨

Sub:Grant ofAdvance Authorization on Repeat Basis
'      as per Para 4.7&4.7.2 ofHBP(VOl.I)2009-14

The COpies of ap山満 narenOtbeingfOmグ I掩 糧 」疱 e価 血 g
reasons

The Advance Authorization has been issued on Repeat Basis in terms of Para 4.7 read
with Para 4.7 .l & 4.7 .2 of HBP (Vol.I) on basis of decision of Norms Committee in copy
of decision enclosed.

押

FOREIGN TRADE DEVELOPMENT OFFICER
FOR ADDITIONAL DIRECTOR GENERAL OF FOREIGN TRADE

‰ lγ

―
~

Yours faithfully,

(R.R.BORIKλ R)

…AsHYAP

看軍認駐温..
r』蒔■1も,'■ 3d●
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警リノ″
DepartIIlent of lndustrial Policy“■PromotiOn

(TSW)

NC Meeting dated 0st04t2017 - case No. 2/1/81 (1ws Anvil cables Pvt. Limited) (Advance

Autho rization No. 0210207 266 d ated 20'01'2017)

Advance authorization may be ratified as under:

1. Net weight of export items at Sl. No. 1, 2 & 3 may be specified as 52'267 MT'

19.695 MT & 105.04 MT respectively'

2. Word *2.64 mm & 4 mm diameter" may be suffixed with the description of import item

and its quantity may be allowed as tig.lZZ MT as tr.01 Kgs'/Kg' content in export

items.

Norms committee maY take a view
+'-

'/ Z?[Iv t L-!2
(S.K.Jain)

Development Officer

Norms Committee Ⅱ

DIPP No.12/21/2017-TSヽV/112 dated 05/04/2017

″7g′
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DepartIIlent of lndustrial Policy`&PromotiOn

(TSW)

//4
~aF。
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議。需
lL"λ

NC meeting dated 05/04/2017-Case No.27/1/81(Wso Welspun Wasco Coatings Pvt.
Limited)(Advance Authorization No.3710002667 dated 20。 01.2017)

Advance Authorization inay be ratifled as under:

1.Quantity ofexpo■ itcm may also bC speci■ ed 21470 MeterS in addition

to its weight.

2. Fonowing rnay be added with the description ofexportitem:

“Alloy Steel Pipe Size:OD 42`inches x 31.75 mln(WT);CWC density

3365 Kgs./1ntr3;No.of Anodes:40''

3. Following lnay be added with the description ofimportitelln at Sl.No.1:

``Size:OD 42 inches x 31,75 mm(WT)''

4. Word``Relevant''rnay be prcflxed with the description of import itcm at

Sl.No.l and its quantity may be allowed as 17400 MT(21470 McterS)
on net to net basis.

5.Quantity Of import item at Sl.No.2 viz.Cement may be a1loWed as

aきum脚朧嚇∵∬織tew糧。К may be ttowdお
■ Quanti141Tilill;lllillilif資濯「‐::li may be al10Wed as
8。 Word“ReLvant"mり bepreixed111¶ ::翼t五pdOn ofimpo■

■em江
Sl.No.5 and its quantity may be a110Wed as 95458 Sq.meters as
l.05 Sq.rntrs./Sq.rntrs.contentinilp:rt■

.mkdhesive may be  may beal肌
五 股 出 脱胤

ギ 翔 Ⅷ :m等 晩 allow“ m耐Ю・
3WHs:ヤ器:lm轟為msQ

Norlns comllnittee may take a view

Tsw/114 dated 05/04/2017

Development Officer

´ π
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Department of Industrial Policy & Promotion
(rsw)

NC meeting dated 05t0412017 - Case No. 28/1/81 (Nfls. welspun wasco Coatings Pvt.

ii-iteO) (Advance Authorization No. 3710002666 dated 20 -01.2017)

Advance Authorization may be ratified as under:

′

―

‐ ‐

議.諦
lL」 k

1. Quantity of export item may also be specified 21470 Meters in addition

to its weight.

2. Following may be added with the description of export item:

"Non-Alloy Steel Pipe Size: OD 42 inches x 3l'75 mm(WT) ; CWC

density 3365 Kgs./ mtt' ;No. of Anodes: 40"

3. Following may be added withthe description of import item at Sl' No' 1:

"Size: OD 42 inches x 31.75 mm(WT)"

4. Word "Relevant" may be prefixed with the description of import item at

Sl. No.l and its quuntity may be allowed as 11400 MT (21470 Meters)

on net to net basis.

5. Quantity of import item at Sl. No. 2 viz. Cement may be allowed as

3422 MT as 1.05 Kgs./Kg. content in export item'

6. Quantity of import it.* ut Sl. No. 3 viz. Iron Ore may be allowed as

14449 MT as 1.05 Kgs./Kg. content in export item"

7. Quantity of import lt"* ut Sl. No. 4 viz. Sand may be allowed as

951 MT as 1.05 Kgs./Kg. content in export item'

8. Word "Relevant" *uy U. prefixed with the description of import item at

Sl. No.5 and its quantity may be allowed as 95458 Sq. meters as

1.05 Sq.mtrs./ Sq.mtrs' content in export item'
g. Quantity of import item at St. No. 6 viz. Adhesive may be may be

ailowed as 1.05 Kgs./Kg. content in export item'

10. Quantity of impoi item at Sl. No. 7 viz. Anode may be allowed on net

to net basis with accountability clause'

Noms comrnittee may take a view

:Iギ帯計まI;t,デ号:;;ぎギ号:Tsw/115 dated 05/04/2017
Development Officer
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ffii.ot1
Government of lndia

Ministry of Steel
TechnicalWing

Subject: Ratification of norms in terms of Para 4.7 of HBP (Vol-l) of Advance
Authorization (AA) No 0210207274 dated 15.12.2016 - M/s Kritika Wires Private
Limited, Kolkata.

DGFT may refer to their UO note No 011811501592/AM-171DES-21134 dated

22.02.2012 for ratification of input-output norm for import of 491.83 MT Alloy Hot

Rol6d Steel Wire Rod and 22.50 MT Zinc lngot 99.99% purity against export 500 MT

Non Alloy Zinc Coated Wire by M/s Kritika Wires Private Limited, Kolkata for

comments/views of the Ministry of Steel. ln this connection, the following information

of the above mentioned AA may be obtained from the applicant so that the aforesaid

AA could be ratified:

(1) Why Alloy Hot Rolled Steel Wire Rod has been proposed for import against

export of Non Alloy Steel Zinc Coated Wire?
(2) What is the diameter of export and import of wire?
(3) What is the Zinc coating weight per square meter of wire?
(4) What is the wastage for conversion of wire rod into wire?

@o-
(S.K.Bhatnagar)

Deputy lndustrial Adviser
Telefax: 011-23062490

Shri Vinod Kashyap, FTDO, DGFT, Bhawan, New Delhi.

Mmstry of Steel UO.No. 2(4)12017-TD dated 28.02.2017

ft4

ffi.. .6azFl
KASHYAP
rs ,rfr'fitrr{l
so,i!L-nt (]ttigat
:rl-1.:yrIifftr
t( Fo.ci(,n Tiada

lrrr .rr sl<rrrrIr.!r(
+,J fCeJ)

.8, *aq* Cfaiat
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Department of Industrial Policy & Promotion
(TSW)

NC ⅣIceting dated 05/04/2017-Case No。 15/1/81(Ⅳ1/S Luxfer Uttam lndia Pvt.Lillllited)

(Advance Authorization No。 0510401391 dated 27.01.2017)

Firm may be asked to submit the following information:

1. Difference in export items and import items with details of manufacturing

operations on import items, if any.

2. Details of any other inputs in export items, imported or indigenous, if any, with

value thereof.

Norms committee may take a view
,2/H'-,2--rL

(S.K.Jain)
Development Officer

Norms Committee I
E)IPP No.12/21/2017-TSW/117 dated 05/04/2017

▼́9ノ



Depart口nent of lndustrial Policy“ &Promotion

(TSW)

NC R4eeting dated 05ノ04/2017‐ Case No。 16/24/81(Ⅳ Vs Sharp Wire lndustries(India)

Pr市ate Liコnited)(Advance Authorization No.0410162766 dated 01.02.2017)

Taking clue from SION C-1172,Advance Authorization may be ratifled as under:

1.Quantity ofimport item at Sl.No.l may be allowed as applied fori.e.28080 Kgs.

2 1ul濃楓』:肝景t鶴∫掘声LlbwdasapメLdおHC ИηOKが .

as l.05 Kgs./Kg.content in the exportitem.

Noms colnmittee may take a view

拳 20/チ

r*'- 4f.w I Ler r
(S. K. Jain) ' 

Development Officer

Norms Committee Ⅱ

E)IPP No.12/21/2017-TSW/118 dated 05/04/2017

8́6ノ



ア
Depart】ment of lndustrial Policy“ &Promotion

(TSW)

NC ⅣIeeting dated 05/04/2017… Case No。 9/1/81(P1/S Elkay Telelinks LiIIlited)(Advance
Authorization No.0510401602 dated 10。 02.2017)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material, export product wise

supported by the cross sectional diagram of the cable/Buyers data sheet'

2. Net weight per KM of each Cable

3. Materiaf balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

4. iotal requirement of each raw material, export product wise, in a tabular form.

Norms committee maY take a view
./ 

-^2
(S.K.Jain)

Development Officer

Norms Committee Ⅱ

DIPP No.12/21/2017-TSW/120 datcd 05/04/2017

″81´



DepartIIlent of lndustrial Policy`&PromotiOn

(TSW)

ア

NC Meeting dated 05t04t20r7- case No.20/1/g1 (M/s Rajputana Industries pvt. Limited)

(Advance Iuthorization No. 131004g564 dated 17.02.2017)

Advance Authorisation may be ratified as under on repeat basis as- per their Advance

AuthorizationNo. 1310048376 dated 09.09.2016 ratified inNC meeting dated 0710312017 :

1. Based on their actual past consumption, quantity of import item at Sl' No' 1 (Copper

Scrap)-"vu"allowed.as30.60IvtTast.ozrgs./Kg.contentintheexportitem.

Norms committee maY take a view'
-L) *

.Z-./ GG-:L4z7 (s.K.Jain)
DeveloPment Officer

Norms Committee Ⅱ

DIPP No.12/21/2017-TSW/123 datcd 05/04/2017

生
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Departllllent of lndustrial Policy`&PromotiOn

(TSW)

NC PIleeting dated 05/04/2017‐ Case No.24/1/81(Ws Wago PVto LiIIlited)(Advance

Authorization No.0510401741 dated 21.02.2017)

Norms committee maY take a view

/′

/萬」計¬句k(So KoJ
Development OfflCer

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 3, 8 & 9 of Standard Deficiency Forma!'

2. Information in respect of Sl. No. 11 of Standard Deficiency Format for import

item at Sl. No. 3.

Norms Committee I
E)IPP No.12/21/2017¨ TSW/125 dated 05/04/2017

´33ノ



Department of Industrial Policy & Promotion

(TSW)

NC Meeting dated 05/04/2017¨ Case No.14/1/81(M/s Kumar lndustries)(Advance

Authorization No。 0510401775 dated 23.02.2017)

Advance Authorisation lnay be ratifled as under on repeat basis:

201" may be suffixed with the

with the description of imPort

216700 Kgs. as 1.10 Kgs./Kg.

フ

´′  gダ l.v,
(S.K.Jain)

1. Words ..containing 197000 Kgs. of Stainless Steel Grade

description of exPort item.

2. Wordi "of relevant thickness and grade" may be suffixed

item and its quantity may be allowed as applied for i'e'

content in exPort items.

Norms committee maY take a view

Norms Committee Ⅱ

DIPP No.12/21/2017-TSW/126 dated 05/04/2017

t_′  .

Development Officer

´84′



Department of lndustrial Policyイ &PromotiOn

(TSW)

NC ⅣIeeting dated 05/04/2017‐ Case No.16/1/81(lⅥ /S Luxfer Uttam lndia Pvt.Limited)

(Advance Authorization No.0510401771 dated 23.02.2017)

Firm may be asked to submit the following information:

1. Difference in export items and import items with details of manufacturing

operations on imPort items, if anY'

2. Details of any other inputs in export items, imported or indigenous, if any, with

value thereof.

Norms committee maY take a view

ノフ

イエ話
:月

Development Ofrlcer

Norms Committee I
DIPP No.12/21/2017-TSW/127 datcd 05/04/2017

、/                        1     1:[,f
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′
Departl■ent of lndustrial Policy`&PromotiOn

(TSW)

NC Meeting dated 05104t2017 - case No. 23nt8l (I\fls vijay Steels) (Advance

Authorization No. 05 10401 767 dated 23'02'2017')

Advance Authorisation may be ratified as under on repeat basis:

1. Words "containing 49000 Kgs. of stainless Steel Grad e 201" may be suffixed with the

description of export item at Sl' No' 1'

2. Words ..containing 24000 Kgs. of stainless Steel Grade 410" may be suffixed with the

description of export item at S1' No' 2'

3. Words ..of relevant thickness and grade" may be suffixed with the description of import

item at Sl. No. I and its quantit! may be allowed as applied for i.e. 53900 Kgs' as

1.10 Kgs./Kg. content in export items at Sl' No' 1'

4. Words ..of relevant thickness and grade" may be suffixed with the description of import

item at Sl. N;. 2 and its quantity may be allowed as applied for i.e. 26400 Kgs' as

1.10 Kgs./Kg. content in export items at S1' No' 2'

Norms committee maY take a view

′
~

(S.K.Jain)
Development Officer

cft s-rf L.l l_

Norms Committee Ⅱ

DIPP No.12/21/2017-TSW/128 dated 05/04/2017
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‰ レ

Ministry of Heavy lndustries&Public Enterprises
Departrnent Of Heavy lndustry
TSW(B)SectiOn

SutteCt: ApplicatiOn of M/s Letwind sriram for ratincatiOn of norms of AA
no-0410147961 dt 15-07-2013,

Ref―DGFT ID Note-01/81/50/194/AM-14/DES― I1/119 dt 27-01-2017

DES― II′ DGFT may kindly refer tO the abOve mentiOned AA of M/S
Letwind sriram. Firrn′ s representatiOn has been exarnined. I am directed to
state that the corlnrnent of this office is as under:

"Para 6 of the enclosed letter clarifies EP as electrical motor with which
DHI is not concern, DIpp may be consulted. ,,

丁his issues vvith the apprOval of IA(KK丁
),

Development officer
20-02-17

「
FDO′ DGFF′ DES― II
Deptt.Of HI′ uo No 3(39)/13-丁SW(B) dated

珈
ヽヽ年
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Govt of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

30(lOsyl3-ME

subject: AA no 03t0721688 dated 22.1.2013 of IWs Mc com Industries India pvl Ltd.

The norms may be recommended as follows:_o sno I of items of import may be allowed for 367.5 kg after affecting 50%o recovery forscrap and inclusive of 11.36% wastage.o sno 2 of item-s of import may be allowed for 468 kg after affecting 50% recovery forscrap and inclusive of 7.95% wastage.o Sno 3 of items of import may be allowed for 7 5 kg after affecting 50yo recovery for scrapand inclusive of 29.3o/o wastige.

This issues with the approvar of Director (ME) for taking view by NC.

ギ望薔ユ戸斗

AD(ME)

.17

q-€rf,tcr fli= rr:,^.r_-;i r srtF.lc;Hgq rq-6-rRrt-q5 {ri;1s1 a5q11
Deputy Dlrector Goneral of Forolgn -frado

-. ft-<ir ulTqrq q-€rrrir<qrrfi-q
f)lroctorate GenoEl ot FoElgn TEde
- -.qrf=rc;q ga[ gdrq Bi{rm-q
Mlnlatry of commerco & tnauitry

,oHE nffi "Tt J.iBill-g? Lb,..
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゛



ノルDepartment of Industrial Policy & Promotion
(TSW)

NC Meeting dated 05/04/2017-Case Noo A/R-9(M/S Alstrong Enterprises lndia Pvt.
Ltd。 )(Advance Authorization No. 0510396200 dated 03.11.2015)

Status quo may be Fnaintaincd as thc nolllls have already bcen rnodifled in NC mecting

datcd 04/81 dated 17.05.2016

Norms committee may take a view

―

‐  ^

´′ f百■¬ L.′井
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.12/21/2017-TSW/9-A/R dated 05/04/2017

｀

/        11/

lJdYeo
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Govt oflndia

Offlce ofthe Development Commissioner

Ministry ofMicro Small&Medium Enterprises

PIECHANICAL DIVIS10N

μ 評

30(2y16-ME

Subject: AA no 0510373564 dated 16.12.13 in respect of M/s Friction Metal Fibres.

The norms may be recommended as follows:-

o Total weight of export product may be amended to 234 MT as requested by firm and
UOM may be changed to MT instead of numbers.

o Sno I of items of import may be allowed as per packing policy.
o Sno 2 of Import may be allowed for 237 MT inclusive of l.3Yo wastage after

affecting 50oZ recovery for scrap.

This issues with the approval of Director (ME) 4+rr' < " ^\,),/7,' \
(K.S. Sodhi)
AD (ME)

Shri V.K.Kashvap.FTDO、 DGFT UdvOA Bhawan New Delhi
O/o The DC(MSME)ID note n0 30(3)/16-ME dated 23.02.17
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SubieCt: AA no 0510252073 dtd 06.11.2000 of W3 H03:0ソ :ndia Pvtitd,

To:Ⅵnod Kashyapく nc2.螂 @nb・h>
Date: 03r30′ 1712:25 PM        O｀ ~'7‐Z″
From:Kanwa‖ nder shgh sodHく kanwainder.sodhi@nb・h>

Sir

Quanlity of Export item may be amended to 119608 kg (palm wax content) .

Restofhe condilons remain he same.
Regards
K.S,Sodhi
AD‐ M匡

Wth reference to subjectM he bllowing amendment may be made:-

湖
…~/                                            

‐

     子

_             ′ ,ヽ  1|        :,、 1視

｀

/         

う

′
:.=・・
じ●

,、1・ | :・
・ :
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DepartIIlent of lndustrial Policyと L PromotiOn

(TSW)

′>″

NC htteeting dated 05/04/2017  ̈Case Noo A/R-16(R江/s Suraj  Limited)(Advance

Authorization No.0810135589 dated 01.07.2015)

As requested by the applicant,Advance Authorization may be ratifled on repeat basis

as per their Advancc Authorization No. 0810131446 dated 19.05.2014 ratifled in NC

meeting No.3/81 dated 19/05/2015.

Norms committee may take a view
' '*-

-/ J€ otl .Y, L-, .
(S.K.Jain)

Development Officer

Norms Committee Ⅱ
DIPP No.12/21/2017-TSW/16-A/R dated 05/04/2017
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Government of lndia o5'o
Ministry of Steel

Technical Division

Subiect: Re-ratification of input-output norm against the Advance
Authorization (AA) No 0310794570 dated 13.03.2015 - M/s Phoenix Foits Private
Limited, Mumbai.

DGFT may refer to UO note No 2(2)2015-TW dated 23.03.2015 of the Ministry
of Steel whereby this Ministry had ratified two Advance Authorizations of M/s
Phoenix Foils Private Limited, Mumbai. ln this connection, it may be noted that the
applicant had applied for allowing import 53750 Kgs Hot Rolled Stainless Steel Wide
Coils/strips of Grade 316L width above 310 mm and thickness above 0.20 mm
against export of 52184 Kgs Cold Rolled Stainless steel strips/coils of 35 to 310 mm
of thickness 0.08 to 0.20mm. Accordingly, this Ministry recommended the aforesaid
quantity of import against export.

It may be noted that this Ministry recommends 3% wastage on import of Cold
Rolled Stainless Steel Coils against export of Cold Rolled stainless steel coils/ strips
of lower thickness and width. However, there is a standard lnput-Output norm at Sl
No C-526 wherein 7.5o/o wastage is allowed for import of Hot Rolled Stainless Steel
Coils against export Cold Rolled Stainless Steel coils/strips.

The applicant has informed that they have imported 38610 Kgs Hot Rolled
Stainless Steel Wide Coils of Grade 3161 width 1250 mm and thicknLss 2.50/2.60
mm against export of 36345.2 Kgs Cold Rolled Stainless steel strips of 32 to 64.50
mm of thickness 0.18 to 0.19 mm. The required quantity of import works out to
39071.09 Kgs, which is more or less as per the aforesaid lnput-Ouiput norm at Sl No
c526.

*% ^ .ln view of the abg,ye, this Ministry recommends import of 3g071.09 Kgs Hot(j6q'' Rolled Stainless Steel Wide Coils of Grade 3161 width 12SO mm and thiikness, 2.5012-60 mm against export of 36345.2 Kgs Cold Rolled Stainless steel stripr ot(azI\ Ltialh to 64.50 mm of thickness 0.1g to 0.1g mm.
ril."-/o

lSFiBhat@r1
Deputy lndustrial Adviser

国 m
〕)ノ2014…

Ⅲ
丁D dated 06.03.2017
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Blank Standard Deficiency Letter Format

To

SutteCt Ratincation oF Norms of Advancc AuthoHsalon No …………
HBP.Vol.I.

IVleeting No....".“ ..・・‐・Dated:.¨¨̈……・

E■port items:

issued under Para 4.7 ol

1 fulodel nLrmber. techirical Specifiiaiion and specitic (uantiry-both in terms of'humber (il an1') and/or

r,leight. ol'each e.\port product (Appendir-33 olcurrent HBP ret'ers).

2 Detail technical note on manufacturine process including the relevant tlolv sheet.

_Detail_technical drawings_with_dimension_oF― each export― producl CatalogueriF anyl may‐ also‐ be

turnishcd

4 Weight of each Export Product.

D Wei-sht ol each of the impolted and indigenous input. separately tbr each product. tbl the purpose of
material balancing. Net r.veight (Gross rvei-eht minus ivastage) fbr each imported and indigenous input
in the export product may be indicated. Net lveight along rvith details oi other imporied inpLrt to be

gl.!!!,e resrltant prod rt to be imLo-!'!ec!lp4g:g1ed.l'lo_m_g1q1c-_es _oLlxr:Ihau-the,license. ii
any. ma)'also be indicated.

Information about the inputs requil・ed per unit of the resultani product as per Sl.No. l of Appendi、 ―
HA appearlng in cu:Tcnt HBP(Vol.1)Separately fiDr eaCh product.

7

9 IPOr ro 0e accou.nted lor ln the resultant uct and the

|
|

|

ilξ醤穐訳おξ島溌:疑鷺督乱当悩鴇普t篭各:11:踏
』漫
'I°

Hn tlle resultant prod

に,cOmp面JO■ ttngヽ 山たknes ac l
lm001■

luct and the re:luiremerit of'

of the items prcpo:ecl fbr

Slartin-s fi
proposed for intport has b1n a,ived at. in.trdr-s ti,. net wei-sht of components tb be manufactiired

ilil:,1H'J}i,"ffiIi'Jfl';,,:::'j':.'j-'.,',yt." each sra-ee or mariuracruring wirh compiete
11 Shect ia IC/Crawin_os etc

識号♯li::躙 blankin

i":li.:::]:"11Kg. 
per l(nr. Copy of r.erevant N;il;;;;;;;j;il:::::::yJ:_.T:,,and the rveighi

・―.Ψ・̀t"u41u′υuギじ「s cata sheet田 り
1躍

塁翼場lLell:急:∬
eriatゴ宙ng tteabLlp ttT二~~~こ__二__二_

憶員織螂l蝋[lllllbIS
14

1耀I:1,電鶴』」:「午::濯
t鵠
翼TC篤
02鯖

祥:‖
[1111iilll鮮
∬里ぎ空でf)p釧1:=訂Б:話::lcl島貫:V∬縄:よTlξttllly」 11:la,。 Ve as

( Atり and detailed infbrmatiOn
1~島蒜|=温 Httζ絆∬

:._.r<:.-___EsE__-++€.,

Import Items:

F~・
‐‐―___4==二 ==二二=



j ;ur-nished to this otllce. Furrher. if tne srppty. is agaimt lnu.allal@
I tbilorvin_e details may also be provided:-

I EPCC licence number and dare.
( i) CIF value of rhe licence.
(ii) lVhether this licence was issued underZero dutl or 3 pei cenl Scheme.
(iii) Custom duty saved amount.
(iv) Products to be manuf'actured.
(v) Hou' EPCC licence holder intends to discharge the EO against the EPCC Iicence.

Anv other inliD「 mation:

20 The infbrmation called lbr tnust be submitted lvithin three rr,eels tiom the date of issue
The inliDrmalon nlay be direcJy sent to■ .■ .filI11:Dё ltll,Dilё ёtoF℃蘭さ通1 61 Forei:h Tr壺 さ,
Nornls Committcc‐ 11、 Roolln No 204A, DGFT. ∪dyog BLawan, New Dclhi-l10011, E‐ mail:

Otllce Tel.: T06156?. Exrn.,.....and copy ol the same musr.be endorsed ro the


